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SHRI H. HANUMANTHAPPA (Kar-

nataka): Madam, we have to discuss drought 
problem whenever it occurs. Even if it occurs 
in U.P. we are entitled to discuss it.  
(Interruptions). 

  

THE BUDGET  (GENERAL), 1991-92' —
Condt. 

SHRI VISHVJIT P. SINGH (Maharashtra): 
Madam Deputy-Chairman, I rise to support 
this Budget but my support is tempered with 
certain reservations. I know that this Budget 
document is actually a result of an earlier 
document which was circulated to the 
Members. I have expressed my apprehensions 
at that juncture when I said that the 
circulation of this document is actually a 
circulation of the entire 

economic policy of the Government of India.     
That   joint   policy statemen! actually   
carried within   it details oi the entire   
economic   package as desired   by the   
Government, including the budget, the 
industrial policy, the trade policy and what I 
would refer to as the exist policy also.   All 
of it i     is there   in that document.    There is 
not one   part of   it referring   to the budget    
which has been contravened and set in front 
of us.   So our apprehensions   were   quite 
clear that that, in fact,    was the document on 
which everything was based.    One problem 
I find is that though this strategy has been   
spelt out    as to what   we are going to   do—
devaluation,   seeking of IMF loan, 
disinvestment in the public sector—there   is   
no   clear   thinking about what we want to 
achieve, what the   results   are   that   we   
want   to achieve   at   the   end   of   the   
term. We    are      making    such    systemic 
changes.   What is going to happen at the end 
of the road? Merely talking in platitudes   is   
not   going   to   suffice. Merely saying    that    
India    has    a glorious future,   that we are   
going to take   up a place   in the    world—
all very well. How are you going to take a 
place in the world? Today our share of 
international trade has diminished to a 
miniscule percentage.   What percentage of 
world trade do you eventually want to have 
for India at the end of   your   Plan?    What   
are you planning?   What is   your time-
bound programme for the public sector? How 
much percentage of the public sector 
shareholding are you going to finally 
disinvest?   I   know you said 20 percent in   
certain areas and   then you talked about sick 
areas   of the public 
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sector which would go in for BIFR 
reconstruction. In other words you know that 
you are going to close down. So disinvestment 
is becoming a very large percentage. I would 
like to know what the quantum is of the value 
involved. Then you talk about sectoral 
adjustment, that certain areas will now be 
handed over to foreign investment, that certain 
areas will be handed over to the private sector. 
I want to know what the overall question 
going to be. At the end of the term how much 
percentage do you envisage remaining in the 
public sector, how much percentage do you 
envisage remaining in the private sector, how 
much percentage do you envisage remaining 
in the foreign sector? I would like to know the 
details of it. You have not fixed targets.for 
investment. What is going to be your future 
investment? What is your target at the end of 
the term for your investment in the private 
sector? What is your target at the end of the 
term for investment by foreign companies? 
Your Budget document talks of growth of 
export. I would like to know what target you 
have fixed for growth of export. What is the 
figure? What is the volume you wish to reach? 
You talk of the crisis of balance of payments. I 
want to know: When will this balance of 
payments crisis come under control? When 
will we get on top of this problem? What is 
the resource curb which you envisage for 
attainment of foreign exchange resources? By 
when will we become self-sufficient? When 
will we start making profits? By when will the 
balance of payments be in favour of India? 
Have you formulated any scheme for that? 
Whenever any systemic changes are made, 
there are certain historical models which are 
seen, there are certain roles which are 
envisaged. I would like to know from the 
honourable Finance Minister which model role 
he has adopted for us. I agree, his simple 
answer would be that we are a unique country 
and that our problems are unique and 
therefore, we will have to evolve our own mo-
del.    I wiuld like to know... (Inter- 

ruptions) ... I would like to know if this is the 
answer you are going to give. I anticipate it... 
(Interruptions) ... 

SHRI KAMAL MORARKA (Rajasthan) : 
It is the Brazilian model ... (Interruptions')... 

SHRI VISHVJIT P. SINGH: No, Mr. 
Morarka. They have not said so. So please, 
let us be fair to them. 

So, I would like to know what the model is 
that you have envisaged. I would like to know 
it because we must take into consideration the 
historical precedent. Is it the precedent of the 
US model which was totally monopolistic? It 
created vast monopolies with the patronage of 
the State and thus achieved very high growth 
which stabilised industries. It is only later that 
competition came in. Whether you look at the 
steel industry or the railway or the automobile 
indus-ry or any other sector, you will find 
they were all under a monopolistic situation. 
In fact many of the areas have still remained 
in the monopolistic situation. Again, take the 
example of Japan. In Japan for that matter it 
was a complete monopolistic situation where 
particular business houses were given licences 
and allowed to operate and expand. Even to-
day, the Ministry of Trade and Industry, in 
Japan actually controls what is happening 
with a very heavy hand. In fact, this is the 
main area of conflict between the US and 
Japan. If you are talking of the Japanese 
model, it is a controlled model. If you talk of 
Korea, it is again totally controlled with only 
the economy of scale being the main 
consideration at the back of the Government's 
mind. 1 would like to know from you what 
kind of model is that you have evolved. 
Closer home is China, where the model 
evolved was of a geographical nature. A 
particular geographical area was taken and 
was freed of controls. Only the coastal belts 
and certain industrialised States in the coastal 
belts were freed of controls and not the whole 
country. What is the kind of model    that you    
have 
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adopted for yourself?    Why I   would like  to  
know  this  is   because  it    is important if you 
consider the amount which is required by India 
today. On a minimum basis, the amount 
required is very minor if taken  in international  
terms.     For  such  a   minor amount we are 
making such vast systemic changes which I 
think, is    not justified. I still implore you that 
any one sectoral  area     could  have   been 
taken,   any  tone   geographical      area could 
have been taken and they eould have been 
freed of controls and    we would find the 
results of the experiment.     But  we  have  
chosen not  te do  that and we have chosen to 
change the  entire  system.  I  would like     to 
point     out  to     the    hon.     Minister 
through  you,   Madam,   that  we     are 
heading towards  another  very  grave danger. 
We    have already undergone a major 
devaluation of our currency. Now the trade 
policy envisages    the creation of Exim  Scrip  
which could be freely traded at a dollar value 
and this would help in limiting the quantum of 
import. There is a grave danger here too, 
because the need    for import will be   higher 
than the quantity of Exim Scrip available. 
Though the   Exim Scrip is not yet in the mar-
ket, it is already being traded in future at a 
premium    of 331/2 per cent. The market 
forces will force the Exim Scrips up to a level 
of at least Rs. 50/-per dollar. Once the Exim 
Scrip starts being traded at  Rs.  50/- per 
dollar, the  black market  or  the     unofficial 
rate for the  dollar will also correspondingly 
rise. And, when that   rises, a la lany   of   the   
South   American countries or the third-world 
countries, which have taken large    IME pack-
ages  coupled with structural adjustments in 
the past, we will find ourselves under pressure 
from the    IMF for further devaluation which    
will, in its own time, cause the same problem 
once again creating a spiral.    I know  that  the  
honourable     Finance Minister will say that 
the IMF loans have been taken by India, in the 
past also. I agree. But,   in the past,   when 

the IMF loans were taken, such major 
systemic and strutural adjustments had not 
been made. This is the first time we are 
making those structural adjustments, those 
systemic changes. Therefore, I warn the hon-
ourable Finance Minister to be careful about 
this. It is not that it is inevitable and it is not 
that this will happen. If you use abundant 
caution, if you are careful, and if you make 
sure that enough Exim Scrips are available,  
then this will not happen. 

THE DEPUTY CHAIRMAN: Your time 
is twenty minutes and now you can speak up 
to 12.58. 

SHRI VISHVJIT P. SINGH: My party has 
asked me to take lesser time. I will finish 
soon after making one or two major points. 

I refer to para 12 of Part A of the Budget 
Speech of the honourable Finance Minister 
wherein he talks of direct foreign investment 
in specified high-priority industries with 
foreign equity at 51 per cent. Then, talking 
about the steps to be taken, he goes on to say 
that a higher equity would be allowed. 

Madam, in the past, when we passed the 
FER Act, the whole idea; was that the MNCs 
would be controlled. We wanted them to hand 
over control to the Indian companies. Un-
fortunately, it has not happened. In this 
connection, Madam, I want to quote from my 
own speech in this House on 28-4-86 and I 
crave your indulgence. I am quoting: 

"When a 'foreign company had to cut down 
its shareholding to 40 per cent, there has to be 
disinvestment which has to take place.   For 
example, if there are 400 shares, 40 per cent 
of    400    shares,    that is, 160 shares are to 
be kept and the balance 240 shares have to be 
sold in the  Indian  market with  only    160 
shares remaining  in the hands of the foreign 
companies.    Instead of that, they have     
been allowed to float 600 shares, to mop up 
capital 
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from the Indian market which amounts to 
dilution and not disinvest-    j ment." 

This is what has been happening in the past. 
We must learn from our errors of the past. 
The FER Act has been misused by the MNCs 
in their favour. They have dispersed their 
oldings amongst small Indian shareholders. 
So, the control has remained in the hands of 
the foreign companies only. They have not 
even amended their articles of association to 
allow the Indians to take over even that 16 
per cent shareholding which would still be 
controlled by the private companies. I have 
raised this issue in the past   also. 

Madam, we are one of the few 
countries in the world with such 
vast      foreign      investment.We 
classify      those companies        as 
Indian companies. Once they come 
down to 40 per cent, they are classi 
fied as Indian companies under the 
FER Act. My point is that even 
with this 51 per cent you are going 
to class them as Indian companies 
and that is my fear and that is my 
major fear. I am saying this be 
cause, once they are classified as 
Indian companies, they are then en 
titled to all the benefits which the 
Indian companies are entitled to 
under      the        taxation laws, 
under the various subsidy schemes, under the 
sales tax and various other schemes. I say to 
you that let these companies operate with a 
higher percentage. I have no objection. But 
make sure that there is a special law for it. 
Make sure that there are special controls for 
them. Make sure that the areas are identified. 
And they do not take advantage of those 
concessions which are available to Indian 
companies. No country in the world allows 
th:s. In France, with only 20 per cent share-
holding a company is classified as a foreign 
company, in Australia with 15 per cent, In 
Japan with only 10 per cent, and even in the 
USA a company with a substantial foreign 
holding is not allowed to take advantage of 
those concessions  which    are    available to 

American companies. I implore the hon. 
Finance Minister to make sure that while we 
welcome their investment here we welcome 
their entry into this market. Let me tell you, 
Madam Deputy Chairman, that this market is 
a huge market. They want to enter this market 
because this market has 140 million strong 
middle class. They want to come here. So let 
us be clear that while we want to bring them 
here use must control them. 

I would like to point out one more thing, 
one more danger. And this is from the Bhopal 
gas tragedy I would like to point out. I am 
quoting from the BUSINESS INDIA, March 
10—23, 1986: 

"Ever since the Bhopal gas leak disaster 
of December, 1934, Union Carbide 
Corporation (UCC) has sought to distance 
itself from its Indian subsidiary Union 
Carbide India Ltd. (UCIL). Despite its 
majority shareholding in UCIL, UGC has 
disclaimed all responsibility for the 
technical as well as business decisions that 
culminated in the disaster. Officials of the 
parent company have consistently 
maintained that the UCIL is an Indian 
company managed by Indians, over which 
UCC exercises little control; and UCIL 
officials have implicitly endorsed this 
view." 

And the Governmest could only prove this 
difference by quoting the provisions of the 
FERA and by showing that the actual 
shareholding of UCIL is 50.9 per cent in 
foreign hands. If you allow these companies 
as Indian companies, this further danger is go-
ing to come that they will not have any 
international liability. (Time bell rings). 

I come to my last point, Madam. 

M|y last point deals with para 56. I have 
heard a lot of rumblings in this House and in 
the other House regarding the Rajiv Gandhi 
Foundation. Unfortunately, the hon. Finance  
Minister's  choice  of    words  in 
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para 56 has not been quite appropriate. Let 
me set the record straight. The fact is that the 
quantum of allocation for the Rajiv Gandhi 
Foundation is not Rs. 100 crores; it is only 
Rs. 20 crores. Let us be quite clear. The 
balance of money is what the Finance 
Minister hopes to give in future years. But 
the allocation is only Rs. 20 crores. This 
House at the moment is concerned only about 
Rs. 20 crores which have been allocated to 
the Rajiv Gandhi Foundation. I wish to set 
the record straight about this, Madam. 

With these words Madam, I once again 
say that with these reservations I support the 
Budget. 

Thank you, Madam. 

THE DEPUTY CHAIRMAN: Dr. Sivaji. 
Your party has 32 minutes, and there are two 
speakers. Kindly abide by the time you want 
to give to  the  second  speaker. 

1.00   P.M. 

DR.       YELAMANCHILl       SlVAJI 
(Andhra Pradesh); Madam, we expected 
much from the economic wisdom of the 
Finance Minister. But ultimately it appears to 
be that his economic wisdom has been 
compromised with the political expediency of 
the Treasury Benches. And instead of 
acquiring the virtues of both, the economic 
wisdom of the Finance. Minister as well as 
the political expediency of the ruling party, 
the Budget exhibited the evils of both, and 
ultimately the Budget turned out to be a damp 
squib and a whimper. 

Madam, the Finance Minister in the course 
Of his observations on the proposals, 
mentioned that there is additional taxation to 
the tune of Rs. 2,617 crores. But, in fact, 
when we calculate in terms of the additional 
imposition of burden on the nation, it will 
turn out to be about Rs. 3200 crores per 
annum since these proposals are valid only 
for the coming seven to eight months. And 
the Railways imposed a taxation of Rs. 580 
crores, which per year amounts to Rs. 700 

crores. Petroleum price hike is 20 per cent. It 
amounts to Rs. 1500 crores per annum. All 
these figures put together constitute about Rs. 
5600 crores. Madam, you are aware that last 
October, there was a surcharge of 25 per cent 
due to the Gulf crisis on petroleum products 
which costed about Rs. 2300 crores. And on 
the 15th of last December there was an 
additional excise and customs duty to the 
tune of Rs. 1340 crfercs. There was an 
additional depreciation allowance of Rs. 750 
crores. And the surcharge on the income-tax 
was raised from 8 to 12 per cent. All these 
figures put together constitute about Rs 
10,050 crores. 

Madam,  the  hon.  Finance Minister  in his 
proposals mentioned that the rise    in the 
fertilizer prices is to the tune of 40 per  cent.    
But.  yet,  there  is  an  anomaly in his speech.    
The hon.     Minister mentioned   that  it  costs  
only  about  Rs-   400 crores.    But   the   
figures      vary.   As  per the computation of 
the     figures,  40 per cent hike in the fertilizer 
prices amounts to Rs. 2600 crores.    It is a 
heavy amount as far as the farming community 
is concerned.    Nowhere  else  and  never in  
the history   of   independent   India   since   
1947 such a heavy dose of burden was 
imposed on  the farming community.    
Madam, let the  Ministry or the    Government    
deny the fact that the additional burden is not 
more than Rs. 2600 crores on fertilizers. 
Madam, we are aware that    the existing 
subsidy on the fertilizer is to the tnue of Rs.   
4400     crores.    And     all     this  huge amout 
of Rs. 4400 crores is intended for maintaining  
the  inefficiency  of  the  fertilizer  industry  in  
this  country  as  well  as to   fill  the  coffers     
of   the   Government. Madam,  some time  
back,  I came  across in a glossy advertisement 
in all the newspapers   that   the      subsidy      
intended   on fertilizers is rolled back to the 
coffers of the  Government   in  the     form     
of high taxation on naphtha, high railway 
freight rate and high  cost of power supplied    
to the   fertilizer     industry     and     all   other 
things.    Madam,  in  spite Of the tall talk of  
the  Government  from  the  house-tops stating  
that  the  fertilizer subsidy is there to safeguard  
the interests  of the farming community, when 
we go into the figures, we find  that our farmer    
is paying five 
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times more than his counterpart in Japan to 
get the same quantity of fertilizer. Not only in 
Japan, in the neighbouring countries like 
Pakistan and Bangladesh, the farmer is paying 
three times less than the price which our 
farmer is paying to get the same quantity of 
fertilizer. Madam, in my district of Guntur, 
the fertilizer  allotment is 2 lakh metric tonnes 
per annum. Two lakh tonnes of fertilizers are 
available with the dealers. But unfortunately, 
the entire quantity went into hoarding and it is 
blackmarketed and the Government is silent 
on these things. Madam, the Government 
claims that the hike in the fertilizer price is 
being neutralised by the hike in the minimum 
support price. But h does not stand to scrutiny 
because we know vagaries of nature are there 
and the farmer is not confident or the 
Government is not confident to see that the 
farmer gets yield. There is no comprehensive 
crop insurance scheme in this country. 
Therefore, in spite of using fertilizers and 
other things, if there is a Government dictum, 
the farmer gets a minimum support price only 
if he is able to produce. If nature fails, it is not 
possible for the Government or anybody else 
to compenstate for the hike in fertilizer price. 
Second point I would like to mention about 
the fertilizer hike is that I am very much 
afraid that the agricultural production in this 
country may go down with the hike the 
fertilizer price. Madam, the cost of production 
will go up. If a farmer uses 10 bags of 
fertilizer per acre, with the hike jn the 
fertilizer price the farmer will have to spend 
Rs. 500 more per acre. For want of money, 
the farmer may not be in a position to ses that 
sufficient nutrients are used in the farm and 
thereby the cost of production goes up and the 
output also may come down. 

Madam, there are several anomalies in the 
Budget proposals of Dr. Manmohan Singh. In 
the 'Budget At a Glance' the hon. Finance 
Minister has stated that the corporation tax 
has been hiked from Rs. 6350 to Rs. 6744. 
But on the same page it is mentioned that the 
hike or net addition to the Central 
Government is Rs. 1304 crores.    I don't 
know how the 

anomalies took place at the begining. Tney 
stated that the hike is round about Rs. 250 
crores. At the bottom of the page it is 
mentioned that the Central Government share 
is something like Rs. 1304 crores. Like that 
several anomalies have taken place. 

[The Vice-Chairman (Dr. Nagen Saikia) 
in the Chair]. 

Sir, Dr, Manmohan Singh has mentioned 
umpteen number of times that we should try 
to tighten our belt. But at the same time the 
non-plan expenditure of the Government 
increased to the tune of Rs. 80000 crores. It 
means the Government is capable of 
spending about Rs. 400 crore on every 
working day and the Government is capable 
of spending more than  Rs.   1   crore  every  
minute. 

Sir, if we go back to 1947, when late Shri 
Shanmugham Chettiar introduced his Budget 
in that budget the total expenditure of the 
Government at the time was about Rs. 104 
crores. Among those Rs. 104 crores Rs. 42 
crores were spent on refugees and only Rs. 
18.5 crores were spent on establishment. But 
we have travelled a long way from Rs. 18.5 
crores to Rs. 18000 crores to be spent, on 
non-plan expenditure. To meet the 
expenditure, the Government resorted to 
several methods like imposing heavy 
taxation, borrowing, both internal and 
external, and not satisfied with that, they 
resorted even to bring in fake currency notes 
in the Government printing press. The 
Minister replied this morning to question that 
the value of the rupee today compared to that 
in 1947 is only 7 paise. Even a beggar does 
not accept one rupee. Government 
borrowings both external and internal are in 
very huge amounts. It is hightime that we use 
article 292 of the Constitution of India which 
imposes certain restrictions on the 
Government borrowings. Tt says: "The 
executive power of the Union extends to 
borrowing .upon the security of the 
Consolidated Fund of India within such 
limits, if any, as may from time to time be 
fixed by Parliament by law and to  the  giving  
of  guarantees  within   such 
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may be so fixed.'' So, utilising this provision, 
the Parliament should take this opportunity to 
pass a Resolution fixing a ceiling on the 
borrowing power of the Union Government. It 
was suggested by the C'nakravary Committee 
which was appointed to review the working of 
the monitary system. Tt was also recommended 
in several reports of the Public Accounts 
Committees, in their 9th Report, in their 36th 
Report, in their 52nd Report, in their 64th 
Report and even Comptroller and Auditor 
General during 1988 recommed-ed in his report 
that such a law should be passed by the 
Government. So, I would suggest that a 
Resolution may be passed by Parliament so that 
people get an opportunity to observe and under-
stand the financial position of the Government. 
Such laws exist in countries like the U.K. and 
in other parts of the world. 

About fiscal deficit, 1 would say that it is to 
the tune of Rs. 40,000 crores. Tt is a counterfeit 
affairs. During the entire first Plan, the deficit 
was to the tune of only Rs. 333 crores; in the 
second Plan it was Rs. 948 crores; in the third 
Plan, it was Rs. 1150 crores, and in the present 
Budget, the fiscal deficit is about Rs. 40.000 
crores. If somebody resorts to printing fake 
notes, he is likely to be prosecuted and 
according to law, his place is prison. Similarly, 
if the Government, whether it is of Dr. 
Manmohan Singh or Mr. Yashwant Sinha or 
anybody else, resorts to deficit financing and 
consequently printing of notes much more than 
allowed to, and contrary to normal fiscal norms, 
to the tune of Rs. 40,000 crores or Rs. 50,000 
crores per annum, the right place for that 
Minister is also the jail, whether it is Tihar jail 
or Rajamundary jail or Ballary jail in 
Karnataka. So I would advise the Government 
not to be tempted  to print more and more 
notes. 

Then the Government resorted to selling 
gold. In spite of what the Finance Minister 
asserted that we can get back this gold from the 
Bank of England, I am reminded of a proverb 
in Sanskrit which  says: 

 

It means that once gold is transferred to 
somebody else,  it  is not possible  to get 
it back. 

The balance of payment position has* been 
very critical since 1985-86. The negative 
balance of payments is to the tune of 50.000 
crores of rupees since then. So, we resorted 
to commercial borrowings. Since 1985-86, 
the commercial borrowings went up from 
Rs. 8000 crores to Rs. 30,0000 crores. It 
was during Shri Raijv Gandhi's period. The 
commercial borrowings involved more rates 
of interest than the loans from the IMF and 
the World Bank. Therefore, the Government 
went in for the sale of gold and the 
devaluation of the rupee and the 
Government was confident that by 
devaluing the rupee, the exports could be 
augmented. But the figures available speak 
to the contrary. During 1980-85, the value 
of the rupee went down by one-third but the 
exports went up by only 9 per cent. But, in 
1987, the value of the rupee went down by j 
1.3 per cent, but the exports went up by 28.3 
per cent. These figures show that there is no 
relation between the value of the rupee, 
revaluation or devaluation, and the exports. 
We are spending about Rs. 42,000 crores on 
imports every year'. Half of it is accounted 
for by petroleum, vegetable oils, fertilisers, 
iron and steel and cement. It is not possible 
to reduce these imports. Rs. 4000 crores is 
being spent to import diamonds, gems etc., 
whch are to be processed and exported as 
jewellery. It is not possible to cut down 
these imports too. Ultimately, we are left 
with the import of capital goods. During 
Shri Rajiv Gandhi's period they allowed the 
import of capital goods stating that this 
would augment the exports, but it did not 
happen. In the trade policy also, they 
mentioned that the CCS is being replaced by 
30 per cent REP. So, if 30 per cent REP is 
given in place of of CCS; who will be 
benefited? The 



417      The Budget [30 JULY 1991] (General) 1991-92       418 

Government wants to transfer the 
burden from them, thus, allowing 
the exporters to resort to black-mar 
keting, to encourage black money and 
smuggling in this country. The Gov 
ernment is not capable of monitoring 
where the dollar goes and how it 
travels in the country. We are com 
ing across such cases in several areas 
everyday, day in and day out. The 
second aspect which I would like to 
mention is about the augmenting of 
exports and giving of reliefs. If the 
industrial goods or manufactured 
goods are exported then there will 
be value addition, and we can en 
courage those exporters But when the 
agricultural goods like raw toba 
cco, raw cotton, raw jute or 
cardamom, spices, chillies 
etc, are exported, I don't see any reason why 
relief is given only to the exporters and not to 
the farmers. The credit should go to the 
farming community. What the hell the 
exporter does? He just buys them and he re-
sorts to all sorts of mal-practjces and there is 
no quality control, thereby, in the United 
States—we came across in THE HINDU—all 
our agricultural goods were impounded in the 
ports. Most of our commodities have been 
adulterated and mixed with foreign materials. 
As a result, our exports went down in the 
international market. I feel that the exporters 
are not serious and with all intentions, they 
spoil our market in the international arena. 
Even though they are not capable of 
exploiting or creating new markets, they are 
spoiling our traditional markets. I, therefore, 
suggest that any relief,—where it is 30 per 
cent REP or CCS, whatever it is, —which js 
given, should be... 

SHRI JAGESH DESAI (Maharashtra): It 
is not relief. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): They have taken it away. 

DR. YELAMANCHILl SlVAJI: I suggest 
that whatever relief is given should be given 
to the farmer. For example,  every year,  Rs.  
200 crores 

worth of tobacco is exported from this 
country. The farmer is not capable of 
importing things like fertiliser, pesticides, 
etc. But there are commodity boards in the 
country. We have the Tobacco Board, the 
Spices Board, the Tea Board, the Coffee 
Board, etc. All these Boards can coordinate 
and see that the producer who exports these 
things gets the benefit. If Rs. 200 crores 
worth of tobacco is exported, the farmer 
should be able to get about Rs. 60 crores 
worth of fertiliser, pesticides or some other 
agricultural input. This can ba distributed to 
the growers on pro rata basis, depending on 
their contribution at the auction  platform. 

SHRI JAGESH DESAI; A good sug-
gestion  has   come. 

DR. YELAMANCHILI SIVAJI: The 
Minister is not serious about my suggestion. 

SHRI MENTAY PADMANABHAM: The 
Minister is not serious about the problems of 
agriculturists. 

DR. YELAMANCHILI SIVAJI: Dr. 
Ratnakar Pandey and others say that this is 
the last Budget of this Government. 

SHRI SUKOMAL SEN (West Bengal): 
The Finance Minister, Dr. Manmohan Singh, 
has his own prescription. He will not 
consider the prescriptions of other doctors. 

DR. YELAMANCHILI SIVAJI: Then, Sir, 
the Government is in need of money. They 
are in need of gold. Gold is not available. 
Why don't they think of issuing gold bonds? 
Gold can be deposited with the banks and it 
can be returned, say, after ten or fifteen years. 
This will attract gold deposits because of the 
interest component. You can, in turn, jolly 
well deposit this gold with the Bank of 
England or some other bank to get more 
loans. You can resort to this method. 
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[Dr. Yelamanchili Sivaji] 
In regard to unearthing of black money, 

the Government has announced two 
schemes. I do not think you will get 
anything from this. You are not capable of 
unearthing black money. You are not 
capable of collecting, you are not capable 
of recovering, the income-tax and excise 
duty arrears. In this connection, I would 
like to suggest that whoever goes in for 
construction of a house of less than one 
thousand square feet, he need not be asked 
to explain the source. You can announce 
like that. As you know, housing is an 
industry which has a lot of employment 
potential like in the areas of brick-making, 
rock-breaking and other things. Not only 
that. The Government will also get a lot of 
revenue in the form of excise duty on steel 
and cement. After acquiring house, the 
saving psychology among the people will 
also go up. Then, they go for things like 
fridge in the houses, the Government gets 
much more money. Therefore, you can 
announce that one need not explain the 
source when one goes in for construction of 
a house of less than one  thousand  square 
feet. 

Sir, I have just one or two things more to 
say. I will take less than two minutes. I 
wonder at the wisdom of the North Block 
people. I do not think they are wise. 

THE       VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Dr. Sivaji, you have 
already taken twenty-four minutes. 

DR. YELAMANCHILI SIVAJI; I do not 
think they are wise. For example, there is an 
item in the Finance Bill which says: 'Donkey' 
stallions imported for the purpose of breeding 
mules will have reduced tax from 105 per cent 
to 40 per cent ad valorem. I wonder at the 
wisdom of the North Block people. I do not 
know what I prompted them to say that import 
duty on  donkeys is being    reduced. 

How many donkeys are imported into the 
country every year which warranted the 
Finance Minister to reduce the duty on 
donkeys imported for breeding purposes? 

Then, there is the expenditure tax. Here, 
the Finance Minister says that if among 
four—telephone, deep freeze, a cloak room 
and an A. C.—two are there, it will attract 20 
per cent expenditure tax. Therefore, if I enter 
a hotel and there is one wash-basin and a 
telephone in that hotel, I have to shell out 
sixty paise extra to get a plate of idli. On this 
account the Government proposes to collect 
Rs. 165 crores and it is not desirable. Sir, 
there are many other points for me to make. I 
may get a chance to make those points during 
the Finance Bill. 

SHRI    G. SWAMINATHAN  (Tamil 
(Nadu): Sir, during my younger days when I 
was in college, I happened to read a book      
written     by     Arthur Koestler.   The name of 
the book was, 'The God that failed. It was 30 
years ago and that book was about      com-
munism in USSR.    That book created a lot of   
controversy.      Subsequently, he happened to 
be the Vice-President of Yugoslavia   He wrote 
many books on   communism which   the hon. 
Finance    Minister may know.      In that book    
he has    said that   communism cannot    
survive.     It    is    doomed   to failure because    
it; is  against private initiative, because it is a 
human tendency    to earn,    save and    create    
a wealth   and capital.     But what   has 
happened in this country?    After we have  
modelled our planning and our approach to the 
model of planning of the USSR, we    thought 
that creation of wealth itself is a wrong thing. 
We have    been advocating    that nobody 
should create a wealth.   Anybody who created 
capital, that man was called a 'caDitalist'.    
There has bepn  a  difference   between,  capital   
and capitalist 
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and then he was doomed to be condemned 
not only by the community, by the 
Government but by everybody else. 
Ultimately, what was happened? During the 
last many decades we have been thinking of 
distribution of poverty and not creation of 
wealth. 

I   am very   happy to find   in this budget,    
that there has   been a new direction given to 
the budget, wherein the Finance   Minister is 
bold enough to recite two things.   One is, 
creation of wealth and the other is capital. He 
has   given a new   thrust   and a new direction 
to the Indian economy after all these years.    
But my only feeling is that   he is   very fearful,   
he is not bold enough to announce his policies 
surely so that the path we can undertake  
should be very fast.    Even    in USSR    you 
might   have noted    that between    Gorbachev    
and    Yeltesin there is an argument going on as 
to how   fast   they   have   to go   to the 
consumer     market,   to   the   market 
economy.     Yeltesin wants   the Government 
to   go very fast   because he wants the changes 
to be brought about very  quickly.   Otherwise,   
what   will happen    in this    process    of 
change between the existing method of plan-
ning   or   socialism   or   communism, 
whatever you may call it, and market economy   
is, there will be a gap and India may find itself     
in   a  serious-, situation.    Every    country 
which has undergone a change is faced with 
serious consequences of unemployment and so   
many other   problems.   Even USSR is under 
the grip of a change. Restructure, they call it.    
Therefore, I would   recommend to   the 
Government—if at all it is taking a step—to 
take the step 'surely' and take a 'fast' step so 
that the interim period will be slower so that 
the agony    that    the people    may     
experience    may    also become shorter. 

I would only recommend this. The Central 
planning has been disbanded in USSR. 
Recently, the plenum has also said that the 
planning has failed in the USSR. After 
disbanding the Central planning they have 
given all the powers to the regional planning. 

Central planning mechanism is only a     
coordinating agency or it is only an indicative    
of the    kind of    planning method that they 
are going to follow in USSR.   Ultimately, 
while we model our planning process under 
the scheme of USSR,   under the Gosplan, I 
want to impress    on the    Finance Minister 
that the planning process will take us nowhere,    
because it    has    taken no cuontry  anywhere.      
Not only     the USSR   but also    the East    
European countries, all the communist 
countries which   have   been   formulating 
their plans    on the model    of USSR have 
ultimately failed and they have given away   
this   planning   task.      So, the question is 
whether the planning process may go, whether 
there has to be some coordination.    There are 
different      kinds   of   planning    processes. 
There is a centralised planning, there is an 
indicative kind of planning, and there    are    
many   plans    which   the honourable Finance 
Minister may be knowing.    I would very 
strongly recommend   that   the    Government 
of India    should   think   very    seriously 
about Central planning and, also, the plan   
process    should start   from the State onwards.      
The Centre    should fund the States and the 
State should have its own   schemes.    The 
schemes should not be thrust from the Centre. 
Now,    ultimately    what   happens    is there 
are so many Central    schemes which are not 
conducive to the States. But whether the States 
want it or not, unless    they    adapt    those    
schemes, which they    think  are not necessary 
for them, they don't get money.    So, 
ultimately-, for getting money they are 
reluctantly    adopting      the    Central 
schemes    to the    States    which have been a 
failure in many States.    So I would    advocate    
that    every    State should have its own 
planning mechanism and every State sbould be 
allowed to compete with the other States as has 
haooened in    Eurone.    There, every country   
has its own mechanism of competition.    So 
there should be competition    between    the 
States. Otherwise the States will be going on 
asking for Plan funds  and non-Plan funds, 
there will be fights   why   only 
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[Shri G. Swaminathan] so much is being 
given to our States and why so much is given 
to the other States and, ultimately, the Centre 
will always be in trouble. So, ultimately, 
whatever you want to give, you give that 
amount to the States and let the States decide 
on their own planning. Let the States have 
their own competition amongst themselves. If 
the States come up in their own way and if 
one does better than the other, then the 
efficiency of the State will be counted. 

SHRI JAGESH DESAI: Is there no State 
planning in Tamil Nadu? 

SHRI G. SWAMINATHAN: In Tamil 
Nadu State planning is there but, ultimately 
State planning is only an appendage of the 
Central planning. 

SHRI JAGESH DESAI: The projects come 
from the State Governmens. 

SHRI G. SWAMINATHAN: Projects come 
from the State Governments but allocation and 
everything comes from the Central Planning 
Board. Yojana Bhavan is the ultimate 
controller of the whole thing. Our Chief 
Minister had to come and convince the Yojana 
Bhavan. She came and met the Deputy 
Chairman of the Planning Commission. She 
had to convince him, this is the money we 
want and this is according to your finances; 
Tamil Nadu is getting only five per cent while 
the other States are getting 11 per cent, and the 
formula that you are adopting is not proper. 
These are all the kind of arguments. Endlessly 
these arguments are going on and we are not 
able to solve the problem. So, this is what I 
want to tell you. 

Another matter I want to tell you is about 
the public sector. Regarding the public sector, 
in the East European countries and even in 
China— for want of time T am not quoting the 
rjrpcs-ruttinfjs: T have got the rjress-
cuttings—sick public sector industries have 
been close down. Uutimately what is 
happening is that either the 

workers do    not work well and they want more 
money or the management is not earring for the 
public sector. I am a   Member of the    
Committee on Papers   Laid on   the Table   of 
Rajya Sabha.   The other day this Committee 
met and we called some Chairman and 
Managing   Director and those people came   
from the   Tea Board   or some industry.   It was 
found that this parti-    cular   industry   has   
lost   twice   the amount of its capital within a 
period of 10 to 12 years.   The lady who came 
last time   said, "Sir, I am   here only for six 
months and so I do not know the history of this 
industry" Subsequently when we met again, a 
gentleman came   and said, "I   have taken over 
only now. Even about the last six months I do 
not know."    Ultimately we   found that   there 
is so   much of rotation of the    Chairman, 
Managing Director, etc., that nobody is willing 
to take   the onus of the   loss.   They say, "We 
are trying to do something better   next   time."    
And   next time that   gentleman   will not be 
there! It seems to be careless and the Members 
were so aghast that the public sector industries 
are run in this way.    Our own Chairman. Mr. 
Reddy was there. They said they wanted to 
close down one   coffee   shop which was in   
Australia.   He said that when he went to 
Australia   he found    that the    coffee shop was    
very profitable    and why they   were   closing   
it   down      The gentleman   who   came     
said,   "Sir.   I don't    know    how    profitable it 
was because T have had no occasion to see it. T 
will very shortly go to Australia and find it out." 
He wanted to go to Australia at the expense of 
that sick industry! 

Sir, once a sick industry is to be closed 
down then every worker is agitated. He will 
say, "What will hannen to me?" Then the 
management peonle, those who are in the 
offices, they go soot-free, become 
Secretaries or Managiig Directors and no 
resDonsibilitv can be fixed on ariv-bodv. 
Ultimately there may be a Secretary who 
may be here, and he may also get transferred 
and he may not 
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also, be there. Ultimately the Minister who is 
controlling may not also    be 

.there.    Ultimately the Members who may be 
talking may not also be there. But the 
lesponsibility is from bottom to  top, and no  
body is    willing    to take "any responsibility.    
They would say, whether the industry is sick   
or not, I am not interested; somehow or other  
you provide  employment    for me;   I want 
my salary.    This is   the condition.     So, if 
you  are  hard    on this matter and say that 
sick industries will be closed down as it is be-
ing  done  in   USSR,   then  everybody will 
get sense.    Suppose the      company will 
become sick.    Then, ultimately I will lose my 
job.    Then you have a man for life-time. I 
would say that as proprietor you have ten 
years. You have at least    five    years,    ten 
years for    Managing    Director      and 
Chairman. Yon should be responsible for 
results.     In the private industry we say, "You 
put one man. You don't interfere with him.     
But he is responsible  to    somebody    to    
produce results."    Here  no results    are pro-
duced,  and he  continues having  the 
.same perks, same enjoyment and everything 
else. This has to be shunned. 

Then, I would also recommend very 
strongly privatisation of all the private sector 
industries because ultimately what is 
happening in many of the countries is this. 
We want money. A lot of money, money in 
crores of rupees has accumulated in all the 
public sector industries. These industries, will 
slowly become inefficient. They will also 
close down one day.   (Interruptions) 

SHRI JAGESH DESAI: Three private 
companies closed in the last six months, and 
60,000 persons have been rendered jobless. 

SHRI G. SWAMINATHAN: I do not 
know. Even in the USSR Mr. Grobachev 
says, "I am closing them down." This is 
Gorbachev formula. I want to read one 
extract because 1 know friends like him will 
ask me, t Interruptions) 

Mr. Gorbachev went to the G-7. He 
wanted loan, he wanted money, as we are 
asking for money from the IMF. The Soviet 
Union is also trying to become a member of 
the IMF. Ultimately he gate crashed into the 
G-7, the group of all the industrialised 
countries. He asked for money. He said, "My 
country is in a very poor state of affairs." I 
want to read this portion: 

"The Soviets promised large scale 
privatisation. Mr. Gorbachev was prepared 
to offer a new blueprint with more radical 
ideas. The West was not ins stant on time 
or commitment on the privatisation but on 
more firmer commitment." 

What the G-7 wanted from Mr. Gorbachev 
was a firmer commitment bn piivatisation, 
scaling doing of the defence spending. They 
put all these conditions. With ali these con-
ditions he wanted to accept it. 

Now, he wants to go to the   IMF. This has 
appeared in "THE HINDU" of 27-7-1991. 
And official of the IMF has said: 

"I cannot figure out what the Soviets are 
doing. They do not have a reform 
programme in place, and they cannot have. 
They cannot muster with the IMF." 

These conditionalities are put. Whether it is 
India or the USSR or any other country... 
(Time bell rings) 

Only five minutes, Sir. I have not yet 
come to the points.    Excuse me. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): It will be difficult to allow you to 
take five more minutes.    You conclude in a 
minute. 

SHRI G. SWAMINATHAN: I will 
conclude in two minutes. 

Because there is no time, I will make only 
the points. 

Sir, I find that a lot of conce&sions have 
been given.    Two    concessions 
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[Shri G. Swaminathan] have been given to 
black-money holders. To black-money 
holders they say "last chance" every time. 
Every black-money holder knows now that he 
can accumulate black money. The funniest 
part of it is that you can give black money for 
housing, and you are charged only 40 per 
cent. A regular income-tax payer whose 
income is over Rs. 1 lakh now has to pay 50 
per cent income-tax and also 8 per cent 
surcharge. But a man who has accumulated 
black money can go scot free by giving 40 per 
cent.    1 strongly object to this. 

Another thing is regarding remittances 
from abroad. Again I find that remittances 
from abroad are going to be allowed. Then 
they can be given by gift. All the black 
money from abroad will come. That is the 
intention of the Government. 

Ultimately,  about  the bonds,    Sir, I will 
say only one word.    You. say that they can 
remit   through bonds. There is no gift tax.     
There is    no income-tax.    They can have 
interest and all that.    I was talking with a 
NRI in America, who has got a lot or money.    
He said, "I am not interested to invest because 
the dollar value is  going up.  Suppose I give    
money today at the dollar value of Rs.    20 or 
whatever it is, tomorrow after five years when 
the dollar value goes up to Rs. 25, who will 
pay me that much money?" 

I find the phrase "exchange-rate 
protection." If by "exchange-rate protection" 
what you mean is protection of its value in 
dollars according to the exchange value after 
five years, then, most probably they will be 
interested. Otherwise, they may not be 
interested in it. 

There is no concession to the middle class 
in IT. The same Rs. 22,000 is there. The hon. 
Finance Minister has said that income tax 
will be nil on Rs. 22,000 and that it will be 
30 per cent for income exceeding Rs. 22,000 
up to Rs. 80,000. Even at the rate of 12 per 
cent inflation, they should extend it to Rs-  
25,000. 

There is this injustice to the middle class. The 
employees have been asking for raising this 
limit to Rs. 50,000. Sir, I want the 
Government to give this concession to them. 

About the tourism industry, they have 
already said spoken about the concession 
given to the tourism industry. I want 80(I)' 
should be given not only to the tourism 
industry but also to small-scale industries. 

The excise duty on the LPG you have 
increase. You have increased it on various 
other things including the colour TV sets. The 
black and white TV has already become 
obsolete. I do not know. Everybody is now 
going in for small colour TV sets. Why are 
you objecting to their purchasing to the colour 
TV sets? I do not know this, 

THE VICE-CHAIRMAN (DR. NAGEN  
SAIKIA):   Pleas© conclude. 

G. SWAMINATHAN: Tamil 
Nadu has requested on three items and I 
would like to remind the hon. Minister about 
that. One' is that we want Kanyakumari to be 
made a free port. Hong Kong is to be closed 
in 1997. You may allow a free port for 
Kanyakumari. 

SHRI V. NARAYANASAMY 
(Pondicherry): Pondicherry also. 

SHRI G. SWAMINATHAN: Yes, 
Pondicherry also, but Pondicherry and 
Kanyakumari    should not clash. 

For the   mass    transport      system phase-I, 
we want some more money. You are giving 
only Rs.   12.5 lakhs and it has to   be    
completed    very  shortly. 

Regarding the Telugu-Ganga project we 
wanted Rs. 3000 crores. Because Krishna 
water is also going to come to Madras, then it 
will be Rs. 1333 crores. For preservation, dis-
tribution and disinfection of water we have 
applied for a loan from the World Bank. We 
request the Government of India to 
immediately take up the matter, because 
Madras is suffering.  You know the  Cauvery 
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water dispute is very serious.Wewant to take 
up the case withtheWorld Bank and see that 
wegetmoney as early as possible. 

SHRI JAGESH DESAI: One thing I would 
like to say in the interest of the nation. Mr. 
Swaminathan has said regarding the bonds in 
dollaSs:  The value of the dollar will go up 
and on maturity it should be repaid in dollar. 
Otherwise the people will not be interested to 
invest in that and we will not get the foreign 
exchange. If it is in dollars and when it 
matures, you give in dollars so that they  don't  
have  to  lose anything. 

THE      VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): It is his calculation and 
his opinion. Others have nothing to do with 
that. Shri Pra-gada Kotaiah. (Interruptions) I 
have already called the next speaker to make 
his speech. 

SHRI      PRAGADA KOTAIAH 
(Andhra Pradesh):   Sir,  it has  been the  
accepted policy of the    Government of lndia 
to protect the     handloom  industry  against 
the    competition of the mechanised sectors 
of   the textile  industry.     I  have very  care-
fully read the Address of the    President  
given  to  the    joint    session of Parliament.     
I   have   also     carefully read the Budget 
speech and the Budget proposals of our hon.  
Minister Ot Finance.    I have also read the 
Industrial Policy.     It is  very  unfortunate 
that no mention has been made in ali the  
three  documents  about  the  proposals  to  
protect  the    handloom Industry.    What are 
the problems   "of the handloom    industry? 
The    handloom industry is not a tiny 
industry. It is not a smali-scaie industry, 
which was  started  with  just  Rs.   75  lakhs 
and  was  getting  all  sorts  of  facilities from 
the Government. The handloom industry is 
the king of the cottage industries. Even today 
it is providing  employment  to  more than  
20 million people,  both directly and in-
directly,   but  no  serious  attempt has been 
made to help it.    In. what manner is the 
Government going to pro-tec it?    The basic 
problems of   the 

handloom industry are three.  One is that  
the supply  of  raw material at reasonable 
and stable prices.  To that end the 
Government has done nothing.     The  
Government  in  the  Textile policy have 
stated.    "Special efforts would be mads to 
ensure adequate availability of yarn and 
other raw materials at reasonable   rates of 
handlooms."     During  the  last    four 
years the prices of cotton yarn have gone 
up 100 per cent. For    instance, 405 count 
of yarn of 10 bundles lbs. was being sold at 
Rs. 125 four years back.     Now its    price    
is    Rs.   275. What  is  it  that  the  
Government  of India   have    done?     
Normally       the handloom  weavers   pay  
30  per   cent over and above the cost price 
of the yarn in the form of reeling, bundling, 
bailing, transport, freight, taxes, profits of    
mills    and    middlemen    etc' The  
composite    mills    use the yarn spun in 
the spinning section for conversion   of  
cloth.    This   difference is 30 per cent.    
This has been established  by several  
committees—not  non-official 
committees—appointed by the 
Government    themselves   What    has 
been done to remove the disparity in the 
price of yarn used by the handloom      
weavers  and  the     composite mills?    Sir, 
we have been asking that at  least  the  hank  
yarn  produced  in the mills be procured at 
a reasonable      and stable price and 
arranged for its distribution to the 
handloom weavers. All the while they have 
been subsidising   all  other   things   except     
the raw material of handloom    weavers. 
Government are giving paper at the 
subsidised  price    to    the  consumers. 
Government are giving sugar at subsidised    
price to    certain consumers. Government 
are giving rice at subsidised price to certain 
consumers. This industry   is   a   family-
based  industry. This    industry is    a 
labour-intensive industry.   The handloom 
weaver does not want     thousansd     of 
crores    of rupees or hundreds of crores of 
rupees for modernisation of his industry. 
He does not require any soft term loan. He 
does not require  any infrastructural  
facilities.     His   own   cottage   is the 
factory.   His own implements are used for 
training.    His cottage if the 
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[Shri Fragada Kotaiah] training institute. 
They do not want any training from the 
Government. But they are acquiring the 
skills from generation to generation 
producing the cloth and not only required by 
this country but for exporting also. Even 
today the handloom industry is producing 
more than one-fourth of the cloth required 
by the country for internal consumption and 
also for export purposes. Through exports, 
we are earning more than Rs. 350 crores. We 
are only producers of the handloom 
products. We are paying tax on yarn. We are 
paying tax on dyes and chemicals. We are 
produc-ing artistic products for export pur-
poses but incentives are being given only to 
the exporters. But the producer is getting 
nothing in this country. 

With regard to      excise duties, the 
Minister was     telling yesterday that the 
proposals involved a revenue loss of about 
Rs. 250 crores in a full year. I was laughing 
at it.   He said that he expected  that the  
benefit  would  be passed on to the consumer 
in the form of reduced prices.    Sir, in 1986,    
the then  Textile  Minister  announced  in the  
Parliament    that he would  give concessions 
on textiles in the form of reduction of excise 
duty.    Ultimately Rs.  141 crores of excise 
duty concession was given.   In 1987 there 
was a further reduction of excise  duty    of 
Rs. 300     crores.    At that   time, the 
Minister told the Parliament that all these    
concessions    would    percolate down to the 
consumers in the form of reduced prices.    
But the hopes of the Government were 
belied.    But     still the same argument is 
being advanced by our hon. Finance 
Minister.    Government  are   allowing  
reduction    in customs  duty for some  
people.    But how many  of them are getting  
this concession?    The common man is not 
getting this     excise duty benefit   or 
customs duty benefit.    In 1957,      the 
Central Government was able to convince      
the  State  Governments       to replace sales 
tax by additional excise    i duty. According    
to the    agreement additional      excise 
duties    are to be    ! 

levied on cloth produced by mills and also 
powerlooms. But are you levying additional 
excise duties?    Sir, let the Finance  Minister    
or the  Commerce Minister  or      the  Textiles    
Minister come with    me.   We   will go to the 
bazar.    I will show two-thirds of the mill cloth 
being sold in the form of cut-pieces, in the 
form of pant-bits, in the form of seconds, all 
suitable for wearing.    They are cut according 
to size.    Shirt-pieces,    pant-pieces    and 
other cut-pieces will be according to size.    
Sari will be only of two pieces. They  are   
being  sold  free   of  excise duties.        Similar 
is the case     with powerloom cloth.    I sent a 
representation to the Government.    I sent   a 
representation    to  the    present  hon. Finance 
Minister also requesting him to  consider 
levying additional excise duties and normal 
excise     duties on mill cloth and powerloom 
cloth which have not been subjected to the levy 
of      normal  and      additional  excise duties.    
But I got a reply signed by the Minister himself 
that the Government was considering imposing 
excise duties on handloom cloth. That shows 
that the Minister could not find time to look 
into the mail going even from Members  of 
Parliament.    Some P.A. or clerk writes a letter 
and places it before the Minister and the 
Minister blindly signs  it.    He has not looked 
into  the  representation  sent  by  me. What did 
I represent?    I represented that the mill cloth 
in the form of cut-pieces   and      the      
powerloom  cloth coming direct from the 
looms should be subjected to imposition of 
normal and additional excise duties.   But the 
reply  I    have    received    from    the Minister  
is      that  the     Government would examine 
the question of imposing excise  duty on 
handlooms.    Sir, this is the way in which our 
ministries are functioning. 

Some people may say, some economists 
may say, that the handloom industry will die 
and there is no need to help the handloom 
industry. But it is not a fact. A fact-finding 
committee, in the year 1941, went into the 
question of handlooms and mills. What did    
it say?      The Committee 
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headed by Prof. P. J. Thomas, referring to the      
competition      from  the powerloom sector—
there were    only 15,000 powerlooms in the 
whole of the    | country at that time—said that if 
a mill did not     make profit, it would 
automatically close down, but a handloom would 
go on working helplessly —because the person 
concerned had no alternative to earn his 
livelihood. Sir, the     handloom     industry has    
been struggling hard for survival.    It has 
survived during the last 100 years and it will 
survive as long as our womenfolk stick to their 
traditional habit of wearing the    sari,    thanks 
to Indian women for keeping up their modesty 
by sticking to  the  wearing  of     the sari,  a  
traditional  habit.    Therefore, the handloom 
industry does not die. It will survive.   Do you 
want the 20 millions of handloom weavers to 
have a very low standard of living?    If   a 
worker is    unemployed,  the    labour 
department    will  run;    the  ministry concerned      
will run;      the factories inspector will run; 
labour and industrial  courts  will be  there.    
But,    in Andhra Pradesh, more than 60 hand-
loom weavers  died out of starvation or by 
suicide because of their continued    
unemployment  and   prolonged hunger.   Was 
there any movement in the  Government?    No,    
the  Government did not move because they are 
in the rural areas.   Nobody is worried about 
them      because  the handloom weavers have      
no      union to shout slogans  and  make  noise.    
The  Government  will  come  forward to  help 
those who are capable of organising themselves, 
who are capable of shouting slogans and making 
noise or those who are having a powerful lobby 
in Parliament.      All those things       are lacking 
for handloom weavers. 

THE VICE-CHAIRMAN       (DR. 
NAGEN SAIKIA): Please be brief because 
there are 13 speakers from your party. 

SHRI PRAGADA KOTAIAH: Sir, give 
me five minutes and I would be able to 
complete my speech. Although this is a 
very big industry yet it has 

been ignored and it has suffered a lot. 20 
million people all over the country are 
suffering. 

(Time bell rings) 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): You please conclude within three 
minutes. 

SHRI  PRAGADA  KOTAIAH:   Sir, Pandit 
Jawaharlal Nehru, in the year 1950, accepted the 
principle of reserving certain     items of     cloth 
for the handloom industry.    Not now, but it was 
in the year 1950.    The first notification was 
issued on 15th April 1950. But    unfortunately 
that    notification was struck down by the court. 
During the last forty years, notifications were 
being issued but the  mill and      the powerloom      
financiers went    to the courts for obtaining 
stays. Ultimately, we could not get any benefit.    
I am also a handloom weaver coming from a 
traditional handloom weaver family. We could 
not get the benefit of reservation.   Ultimately, a 
law was enacted in the year 1985.   The 
Government of India appointed a study group on 
our representations.    They went into the whole      
question and said, we    shall have  an  
independent  legislation  and all the reservations 
to be made to the handloom sector, shall be 
included in the Act itself.    And that Act should 
be included in the Ninth Schedule of the   
Constitution   to   avoid   litigation. But that has 
not been done.    An Act was  passed,  a      
separate notification was  issued  but  that  was  
stayed  by the  Supreme  Court in   1986  and  
till now, they could    not      do anything. What 
I am      requesting the Government is, the Act 
should be amended to include the items of cloth 
reserved for handlooms to ensure provision of 
continuous  employment  to  handloom weavers  
and   that  the  amended  Act should  be      
included  in      the  Ninth Schedule of the 
Constitution. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Mr. Kotaiah, please conclude 
because there are 13 speakers from your party. 

SHRI PRAGADA KOTAIAH: I will just  
conclude.    Now  I am  referring 
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[Shri Pragada Kotaiah] to the figures of the 
Budget proposals. They have provided Rs. 
257 crores for the handloom industry out of 
which Rs. 136 crores are intended for subsidy 
on 'Janata Cloth'. It is a consumer-oriented 
scheme. The entire subsidy which is being 
given on Janata cloth, goes to the consumers 
but unfortunately they show Rs. 136 crores in 
the handloom weavers budget. After 
deducting that, what is the amount actually 
intended for the benefit of the handloom 
industry in the form of plans, schemes etc.? It 
is only Rs. 85 crores. If it is divided among 
the families of poor people, it will be Rs. 171 
per family. The amount earmarked for the 
handloom industry is Rs. 257 crores out of 
which Rs. 136 crores are intended for subsidy 
on Janata cloth and the remaining amount is 
only Rs. 85 crores that is intended for the 
benefit of 20 million people. If we divide that, 
it comes to Rs. 170 per family.   But, Sir,    
the 

2.00 P.M. 

Government are running the National Textile 
Corporation with 124 mills, out of which 105 
mills are nationalised and 9 mills are 
managed by the Corporation and for which 
they are spending Rs. 424.11 crores. Can you 
imagine... 

THE        VICE-CHAIRMAN       (DR. 
NAGEN SAIKIA): Please conclude. 

SHRI PRAGADA KGTAIAH: Kindly give 
me one minute and I will conclude. See, for 
an industry providing employment to 20 
millions of people the Government have 
provided Rs. 85 crores, but for an industry 
taken over by the Government having 124 
mills with a work-force of 1.5 lakhs they are 
spending Rs. 424.11 crores. For each family it 
comes to one lakh, thirty thousand and one 
hundred rupees. That is how the Government 
is protecting the cottage industries. The 
workers of the cottage industries are suffering 
very much. Something has to be done for their 
welfare. Our Prime Minister is a scholar, a 
knowledgeable statesman and a friend of the 
poor.    The 

Government have to consider all these things 
and give protection to the workers of the 
handloom industry, who are actually 
suffering in this country.    Thank you. 

THE      VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Shri Hiphei. I think the 
Members from the Congress Party will have to 
be very careful of their time because there are 
13 speakers and the time left out of the allotted 
time is not more than two hours. 

SHRI HIPHEI (Mizoram): Sir, thank you 
very much for calling me to speak. I also 
thank you because it gives me a chance when 
the House is thinly populated and I also thank 
you for pronouncing my name very correctly 
"Hiphei". Sometimes my name has been 
wrongly pronounced particularly by those 
people who are working with All India Radio 
and Doordarshan. They used to pronounce 
"Hiphe". Henceforth, it may kindly be 
pronounced correctly. 

Sir, before I come to the point regarding the 
Budget, I would like to support the hon. Finance 
Minister because he has rightly dedicated the 
Budget to the inspiring memory of late Shri 
Rajiv Gandhi. Sir, this is for the first time I speak 
after the brutal assassination of Shri Rajiv-
Gandhi. So, I would like to speak on this. The 
brutal assassination of Shri Rajiv Gandhi 
shocked every individual of India, it shocked the 
whole nation, it also shocked the whole world. 
Sir, he died at a time when we needed him most. 
India was res- , pected and esteemed by the 
world under his dynamic leadership. To me he 
was one of the brightest stars in the world's 
political horizon of these times. He was not only 
a great leader, but also a great friend of the 
down-trodden and the tribal people of India. Sir, 
particularly we, the tribals in the north-eastern 
India, loved him very much, respected him very 
much for he loved us first, he cared for us first, 
he attended to our needs 
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first. We loved him very much. He came to 
Mizoram many times. He used to stay in a very 
remote area. He spent a whole night in an 
interior village with us. We gave him the best 
protection that we could give. Every garland 
and every thing that was handed over to him 
was properly ''checked by the security 
personnel. Had the same method been .applied 
on that fateful night, his life would have been 
saved. But it was not done. Many of us, 1 think, 
Sir, are ready to die on his behalf. But none of 
us could represent. He could only represent us. 
He died for the nation; he died for democracy; 
he died for secularism. So, those assassins, 
those conspirators behind the assassination are 
the enemies of the nation, are the enemies of 
democracy and are the enemies of mankind, I 
condemn them. Now, today his handsome face, 
his smiling face and his well-built body—
physical body—is no more with us. Sir, his 
ideologies, his policies for a united India, for 
the welfare of the downtrodden people and for 
the welfare of the tribal people are going to be 
pursued. My sorrow, my lamentation and my 
sympathy are with the bereaved family. The 
only thing that I can do is to pray to Almighty 
God for their eomfort. 

Sir, coming to the Budget, being a layman I 
do not have any statistical figures, but I 
would like to point out a few points in a broad 
way. India is a very old nation but a young 
country. It is only 44 years old. But it has 
been a respected country; it has been a fast 
developing country. Our economic position 
has never been so bad as it is today. We have 
been following the policies adopted by Shri 
Jawaharlal Nehru. The policy of socialistic 
pattern of democracy makes India very great, 
very honourable. We had the confidence of 
the world in our economy for the last many 
years, 42 years, but today that has been lost. 
We have lot completely the confidence of the 
world in our economy.    There is something 
wrong 

and that we have to set right. I am 
not going to give the details of those 
defects. Our hon'ble Finance Minister, 
who is a doctor in economics, has 
given some reasons that led to the 
downfall of our economy. I am 
confident that under the leadership of 
our learned Prime Minister and our 
Finance Minister, Dr. Manmohan 
Singh, our sick economy will be 
redeemed; the lost image will be 
regained. Today India has become a 
sick country in economy. It is to be 
healed. In order to restore our lost 
image we have to adopt, as has been 
rightly said by the President when 
he addressed both Houses of Parlia 
ment and as has been rightly said 
by the Finance Minister a very 
had and      unpleasant      decision. 

[The Vice-Chairman  (Shri Bhaskar Anna 
ji Masodkar)  in the Chair] 

In order to rebuild our economy we 

have to swallow even bitter pills. If required, 
we may have to undergo a minor operation 
so that the Indian economy is rebuilt. It is 
wisely  said:   "We have  an  hour    to 

suffer a life time to live". So, we have to 
adopt unpleasant and hard measures so that 
we are able to rebuild our economy within 
two or three years. 

A very important point that has been left 
out by the Finance Minister, very important 
in bringing down the image of our economy, 
is the law and order problem. When you say 
law and order problem, it becomes a political 
problem. Today we call it a law and order 
problem. Tomorrow it becomes an 
insurgency, and then a secessionist 
movement. Unless this law and order 
problem, unless this political problem; is nip-
ped in the bud, tomorrow it will become a 
major hurdle in the nation's progress and that 
will cost us huge amounts of money. Today 
how much money has gone into the hands of 
the underground people? How many brinks 
have been looted and how  many  shops  have  
been  looted? 
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[Shri Hiphei] How much amount has been 
forcibly cohected? Those elements, antisocial 
elements, are collecting huge-. amounts of 
money which are not accounted lor in our 
Reserve Bank. So we have to solve this law 
and order problem. I would like to give you 
one example. Some years back the Darjeeling 
Gorkhaland movement was there. That could 
have been solved immediately if District 
Councils were given in time by the 
Government. Tea gardens were badly 
affected. The national economy was badly 
affected. Only after considerable damage took 
place did they solve the problem. Solving a 
problem after we spend huge amounts of 
money is of no use. We have to solve the 
problem in time. I would give you one more 
example. In Mizoram trouble started in I960. 
There was a teaching that Mizos were not 
Indians and Mizoram was not part of India. It 
was a secessionist movement. The movement 
declared independence in Mizoram. That 
should have been solved in time. But timely 
action was not taken. We brought peace to 
Mizoram only after twenty long years. For 
that our Chief Minister Shri Lalthanhawia had 
to sacrifice his chief ministership. I had to 
sacrifice my ministership in order to give 
room to the rebel leaders. We had done it . I 
ask: How many national leaders have sacrific-
ed their ministership, their chief-ministership, 
for national integration? This is not only for 
Mizoram, but it is also for the entire nation. 
Now peace hag been brought to Mizoram. 
Mizoram has become one of the most 
peaceful States in India. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Mr. Hiphei, you have to conclude 
now.  

SHRI HIPHEI: Yes, Sir, I have just got a 
few more points. But was that appreciated? It 
was not appreciated, Sir. I would like to 
bring to your notice a particular thing. On the 
night of 29th and 30th April a cyclonic storm 
hit Bangladesh. This storm affected Mizoram 
too.    But the then 

Prime Minister visited Bangladesh and did not 
visit Mizoram. no leader from the Centre 
visited Mizoram-Mizoram is in India and yet 
nobody visited it. Seven persons were killed 
and more than r5,000 houses, both private and 
public were damaged. Over ;50ft buildings of 
the Public Works Department, 400 kms of 
road, 104 kms of transmission lines were 
damaged. We approached the Central 
Government for assistance. But we were given 
no assistance. The estimated cost of damage 
was Rs. 36.16 crores. But, so far, from the 
Centre we have been able to get only Rs. 10 
lakhs at the first instance and later Rs. 27.50 
lakhs. The total comes to Rs. 37. 00 lakhs 
whereas our demand was for Rs. 36.16 crores. 
Sir, I am constrained to mention in this 
connection that the tribal people of M.zoram 
feel neglected by the Centre at this hour of 
trial and tribulation. 1 would like to appeal to 
the Central Government, I would like to 
request the Prime Minister and the Finance 
Minister, to extend their helping hands to the 
State of Mizoram urgently. I fully appreciate 
the constraints of funds at the national level. 
But the suffering and pain of The Mizoram 
people will, I am sure, justify further scaling 
down of expenditure in some non-essential 
sectors and providing that fund to the poor and 
needy State of Mizoram.. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Please conclude. 

SHRI HIPHEI: Sir, the Budget has been 
praised and criticised. We are sitting here 
together to either praise or oppose the 
Budget. But 1 would like to take the opinion 
of the neutral people. I would like to quote 
some of the comments made by the neutral 
people. I will just read out the headlines, Sir. 
"Industry welcomes" Budget proposals. 
Positive response from the trade bodies. The 
other is, "Tax expert lauds the Budget." 
These are the comments made by various 
people. This shows that our Budget     
proposals are not    bad 
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and that they are acceptable.      Sir, let me 
quote. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
need not quota them. You may show them to 
the Finance Minister if you want. 

SHRI HIPHEI: It is not my opi-hion. It is 
the opinion of neutral people, and it is their 
comment. I can say that our Budget, though 
not satisfactory, is acceptable in order to re-
build the national  economy. 

Thank you. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Shrimati Chakravarty. Please conclude in 
five minutes. 

SHRIMATI BIJOYA CHAKRAVARTY  
(Assam):   Thank you, Sir. 

Sir, the Budegt reminds me of the story of a 
poor Brahmin and      two thugs' and a goat. 
The story is well known.    I will not narrate it.    
Here the two thugs' very skillfully deceived the 
poor Brahmin by   convincing him that he is 
carrying a   donkey.   I want to say that I must 
commend our Finance Minister for his    
seemingly pragmatic  approach  to the    
Budget. But all his fine arguments      simply 
bear testimony to the inherent weakness of 
fiscal policy of the     Government as presented    
by the    way    of Budget,     All  these  fail  to  
convince the  people.     Of  course,  we    
cannot expect a balanced    Budget    at    this 
time.    But even though we might expect  
something better,  yet  I  fail  to understand  
why  the Finance  Minister has dedicated his 
Budget to a departed  leader.     It  is    h:s    
personal view.  I have nothing to say in this 
matter.   I   do  not   think     this  dedication 
will ease the terrible situation created by acut= 
price    rise for the consumers.      This      
sentimental   approach   cannot  mismarise    
poor consumers.    The bending backs   of   the 
lower middle classes and the      poor people 
cannot be straightened by an emotional. 
approach. 

The Budget represents the fiscal policy of 
the Government. Now we are a nation 
universally accepted as a pauper. We have 
informed the world by selling our reserve 
gold to show to what extent, to what low, we 
can climb down. All this has happened 
because of pursuance of wrong economic 
policies. Even by selling gold what the 
Government will achieve? This is not a 
permanent solution. It is only a stopgap 
measure. In July we have drawn another 
amount of Rs. 220 crores form I.M.F. It is not 
without conditions. Conditional Loans have 
always a humiliating effect on our national 
prestige. 

I want to put a question to the hon. Minister:    
If these loans can produce an    operative    
economy?    All    these years  the  Government  
did  not    encourage entrepreneurs across the 
sea. How can you expect that foreign in-
vestment will lift  us  from  the mo-'rass   of   
the  economic   disorder   that we are facing    
today?    Even   if   it happens,  at what cost?    
Will    there be a flow of money from across   
the seas for all the time for all the purpose? 

The aim of the Budget is to have a 
provision for the eradication of poverty. But 
what have we seen with this fiscal policy? 
With this fiscal policy can we achieve the 
desired goal, that is to say, the eradication of 
poverty? I don't think we can achieve it. 
Instead of driving out poverty, probably the 
Minister is going to throw out the poor from 
the country. 

The major problem that is facing the 
country is one of the price-rise. According to 
the index shown by the Minister, it is 13.40 
per cent. But from current data I got that it is 
14 per cent. I am subject to correction. The 
price of every item is sky high. Just before 
the introduction of the Budget the price of 
every essential commodity went up and 
certain goods were in short supply too. After 
the Budget; there is a "further rise in pri- 
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(Shrimati Bijoya  Chakaravarty) ces.    So 
this is an inflationary Budget.     We  have  
seen that  the   prices of    railway      
transport,      fertilizers, power,   fuel  and  
other    items    have been increased.    The 
enhancement of prices of these items has 
given rise t( rise in prices of other articles. 
This is what has  happened today. Everyday 
we are seeing a new price rise. I think there is 
a competition amongst the busi nessmen, 
industrialists and    retailers to raise the prices 
of their items,    I would like to ask the 
Finance Minister, what has this fiscal policy 
given to the buyers? The position of buyers is 
the same as before. How does the Finance 
Minister hope to bridge the gap between the 
buyer's capacity    to pay  and  the      
inflationary   pressures that are there    in the 
country? I do not know how far    you will be 
successful.   What have we seen all these 
years? There is nothing but a glaring regional 
imbalance, and it is more so in the north-
estern region, including Assam already 
transport is  a major criterion for an  all-round    
economic development.     But  it  is  very  
much lacking in that part of the  country. So I 
would like to urge upon the Government to 
allot a major amount for an all-round     
development of transport in the north-eastern 
region, including Assam. We have raised this 
issue  many times  in  the  House. 

Members from the north-eastern region 
have asked for a BG line up to Tinsukhia. 
This has not been done even after 40 years of 
independence. 

There  are  other proposals     which have 
been approved by the National Front 
Government.   One is the fourth refinery,  
controlling  of Brahmaputra by  constructing the  
Sibenseri     dam, gas cracker project and 
Central University,   i hope that all these will be 
included  in  the   Eighth  Plan.  There is  
abnormal  rise  of     unemployment problem in 
Assam   Not to speak    of general graduates 
thousands of Engineering graduates, Doctors are 
unemployed in Assam.    There     are more than  
20 lakhs unemployed youth   in 

Assam. If one region is not properly 
developed, it will tend to cripple the whole 
nation. If the Finance Minister thinks that 
India consists of only of some parts, then I 
have nothing to say. 

I would like to remind the Finance 
Minister to keep sufficient funds aside for the 
purposes of women. You know that women 
working in the unorganl sed sector, in 
Handloom in fields, etc. are the worst 
exploited people in the country. Government 
should pay attention to the problems of 
women. 

With  these  words,  I  conclude. 

SHRI ANANTRAY DEVSHANKER 
DAVE (Gujarat): You have not said 
anything about Rs. 100 crores for the Rajiv 
Trust. 

SHRIMATI BIJOYA CHAKRAVARTY: 
If it is used for the purpose of a private 
person, I object. But if it is used for the 
development of the country, I have no 
objection. 

SERI SANTOSH BAGRODIA 
(Rajasthan): I support the hon. Finance 
Minister for his reasonably satisfactory 
Budget under the cir cumstances given in the 
country. But I do differ on some points. 

There is no doubt that never has India's 
prestige been so much brought down  as  during 
the  last  17  months with  two  irresponsible  
Governments at the Centre. We ourselves 
announced    that   we   have   been insolvent, 
while we were not.   The country has not   
mentioned   18   billion   dollars  of gold in the  
country.    We have    not    mentioned 12 billion 
dollars of silver. It is difficult to estimate the 
foreign exchange in the private sector of the   
country.    But even this figure could easily be  
30 million  dollars,  making 112 billion dollars. 
Our total foreign debt has not been more than 80 
billion dollars.    The only difference   is that this 
was not in the State coffers, But that does not 
make the country insolvent. 

Sir,  while  discussing     the Budget, the most 
Important problem of    the 
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country is population. Unfortunately, the 
Finance Minister has not thought of any policy 
of population control like some kind of 
incentive or some kind of disadvantage to a 
couple with two or three children or one or two 
children, because no kind of compulsion has 
worked in the past and is not going fo work in 
the future. So  if we can have some kind of 
economic policy on population control even at 
this stage, i am sure the Budget will become 
more purposeful in the present circumstances. 

Another point on which I strongly differ 
with the hon. Finance Minister is that there is 
no scheme for employment increase   On the 
one hand, population is  increasing,  on  the  
other there  is  no  scheme  for employment 
increase.    When  we  think     of new, modern 
technology, r can    say from experience     that     
industrialists     are thinking of areas where no 
labour is required.   We spend Rs. 20 crores for 
a particular project. The finances are given at a 
lower rate of interest   Investment  (allowance   
or   depreciation and   all   benefits  under  the   
taxation system are allowed. But the total em-
ployment is only 2000 or 2500. Where is the 
policy in this Budget     which gives   benefit   
to   anybody  who   puts up an agro-based 
industry like tea  or coffee or jute or many    
other    agro-based   industries   where   
employment opportunities   are   immense   and   
industries which    are essential for the country 
also? There is no benefit for such industry. 
This must be considered so that at least the 
income-tax is reduced for such industries.    
May be some  other     benefits  can     be  
given whereby the rate of interest is much 
lower than the other industries where finances     
are     required     at  a  much higher level   We  
can     also     decide when   wo  discuss  about  
this  that  if somebodv is investing in an 
industry with employment at the level of Rs. 
20.000 or Rs. 30,000 per employee, his 
taxation should be  at a lower level. And if the 
employment is at the level of Rs. 1 lakh or 
more, there the taxation has to be different   
Some kind of a   scheme  for     employment-
oriented 

industries must be introduced. And when I 
talk of this kind of taxation for employment-
oriented industries, I would like to draw the 
attention of the hon. Finance Minister to a 
particular dilemma faced by some industries at 
the moment. The DGS&D has introduced a 
system by which only those who export will 
be given the DGS&D orders. On principle, it 
may be right But, Sir, some industries have 
been put up in backward areas for regional 
development. These industries do not need 
any foreign exchange. These industries use 
only the local raw material. Here I want to be 
specific about the jute industry. There are a 
number of jute mills which are up-country 
mills which make only sacking goods and 
which have been established only for local 
development and which have been established 
for producing things which are used by the 
local market, And if they are forced to export, 
and if they do not export they are asked to 
close down, then, I think, we will be 
disturbing the entire concept of regional 
development and self-sufficiency in the 
country. This matter should be taken up 
seriously before it affects the up-country jute 
milis in  the country. 

Sir,  a  small     remark     has     been made, a 
hue and cry has been made even by our Leader 
of the Opposition, and the hon. Member who 
spoke just before me  also mentioned  about the 
donation  or subscription of Rs.    100 crores 
under the Central Budget for the Rajiv Gandhi 
Trust. In fact, yesterday one of the Members 
compared it with some other Trust created in 
Maharashtra.    It  only shows, in my opinion, 
that there is a lack of broad-mindedness.  There  
is little  comparison between    the Trust    
floated    in Maharashtra   and  this  one     
because this particular Trust has been created 
because of tremendous public demand, and for 
an individual for whom Rs. 20 crores or Rs. 100 
crores of donation by the country is just a small 
bit. We have also to see what is the purpose of  
that     Trust.  This   is   a  universal practice     
that  whenever  a  Trust  is 
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created, the name of some big leader, very 
popular leader is given. And the State 
Government or the Central Government can 
always help this kind of a Trust for further 
development of the society. What is wrong in 
this? In fact, I would like to appeal to the 
hon. Finance Minister that an amount of Rs. 
200 crores is insignificant in today's context 
and that this entire Rs. 100 crores should be 
given in the first year itself. 

Our Finance Minister... (Interruption) 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): He is 
not yielding. Please take your seat. 

 
SHRI SANTOSH BAGRODIA: Can I 

have your protection, Sir? I am    not 
yielding. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJ MASODKAR): You  
please   go   ahead. 

SHRI SANTOSH BAGRODIA: Sir, i am 
now coming to another point. On the question 
of borrowing, there was a hue and cry that we 
are taking money from the IMF. There is 
nothing wrong in borrowing money. As a 
hard-headed businessman, I explain this in a 
simply way without the technical jargon of an 
economist that borrowing in principle is all 
right if you can repay not only the interest 
and the principal put also create a reserve out 
of su-plus. Tnis is how growth is done in all 
countries. When you borrow in rupees we 
should be able to earn rupees. Similarly, 
when you borrow in foreign currency you 
should be able to earn foreicn currencies. 
When T talk of earning of foreign cu-rencies 
the deposits from  NRIs  are  not  earnings. 

Whateyer I am able to export is my 
earnings. This is here that I have my dis- 

agreement with The hon. Finance Minister. 
The hon. Finance Minister has very rightly 
said that the country has never faced a crisis 
of this type. The Finance Minister has rigntly 
said that he will  have to go to a period of 
three years of austerity and living within our 
means. He has also assured to put the 
economy on rails if we can follow this policy 
consistently for three years. But he has not 
mentioned how is he going to earn the 
foreign currency which will be needed to 
repay the additional loans which he is taking 
from the IMF. He has already drawn a very 
grim picture of the heavy external debts on 
this country. I would have been satisfied if 
there would have been a difference in ap-
proach. 

The riglit approach would have been, in 
my opinion, if the Finance Minister would 
'have given this august House as to his 
projection of the world exports after the end 
of austerity period of three years. Let me tell 
this august House that India had 2 per cent 
share of the total world exports about 30 
years ago. It has been going down steadily. If 
has gone down to 'half per cent. The Finance 
Minister has nowhere mentioned as to what 
efforts he is going to make to regain this 
share. He has not committed and not even 
given his projections as to whether we will 
regain the entire share in fee next three years 
or we will regain at least a part of it. 

Let us see at our neighbours. China is of a 
large size than us and have a different type of 
political structure. There have been other 
smaller countries like Formosa, Korea. 
Indonesia and now even a small country like 
Thailand who are taking a large slice of the 
world exports. Why are we failing. The total 
exports of India are still at 17 billion dollars. 
China's exports are 54 billion dollars. How 
are we going to bridge this gulf? At least we 
have to change our total perception. We will 
have to talk in terms of our share of the world 
exports. Comparing the exports in rupees vis-
a-vis last year does not help because our base 
itself is so low. The world is running very 
fast. Unless we increase our pace, we will be 
leff behind in this race and become irrelevant. 
Export is not an easy job. 
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Let us examine exports now at micro level 
of textiles. This represents about 29 per cent 
of our exports. Now let us see the scenario of 
the world exports of textiles. Our share about 
30 years back was 14 per cent of the world 
exports of textiles. It has come down to 2 per 
cent. Now let us see what our neighbouring 
countries have done. China has increased its 
share from 1 per cent to 8 per cent. South 
Korea, Formosa etc. they all have increased 
their shares to around 6-7 per cent. Japan 
deliberately brought down its share from 15 
per cent to 7 per cent because they started 
applying their minds to more profitable areas. 
Even a small country like Thailand has now 
1.75 per cent of the world exports. 

Our whole approach has to be change-ed. 
Why are we failing in textiles? It is because 
we are not able to compete on the quality 
front. Price is no our major problem. Our 
problem is quality. I can tell you from hard 
ground realities that other countries are much 
more hard-headed than we are. Textile is a 
generic word. Textile has to be broken up into 
at least 50 areas like cotton yarn, cotton 
fabrics, cotton processed fabrics, polyester 
viscose yarn, polyester viscose fabrics, 
viscose yarn, viscose fabrics, cotton garments, 
polyester garments. Now, even rich countries 
of Europe for whom textiles have no meaning, 
maintain the production data of important 
countries, their consumption, their share of 
world export. None of these datas are 
available in this country. We have a huee 
Planning Commission, a 'huge Textile 
Ministry, but if I ask them, "please give me 
the production of polyester viscose yarn of 
France, Germany, Italy or America." they 
have no data. If I ask them, what is share of 
the polyester viscose yarn of this country in 
the world production, they have no data. Now, 
unless we have these data we will miss the 
opportunity. National data is not enough if we 
want to become a global player. 

When you see the ground realities in 
textiles you find that the garments of China 
are much higher than Indonesia. Garments of 
Indonesia sell even higher than India. We are 
practically at the lowest level in garments. 
When one goes into the details as to why this 
is so it is 

because while we have invested lot of money 
in the top managers, we have trained them in 
MIT and Harvard, there is not a single 
workers' training institute for textiles in this 
country. This poor worker does not have a 
vision of the total textile industry. Most of 
India's problems in exports are that a worker 
mixes one count with the other count, because 
'he does not have any concept. In France and 
Germany I have seen that students who are not 
found fit for higher studies after higher 
secondary at the age of 19, 18 or 17, are sent 
to the textile training schools. For two years 
they are given classroom training and after 
that those who are found to be very intelligent 
are given another two years training. When 
such workers run French, German and Italian 
textile mills and we have to rub our shoulders 
with those units, it is impossible to do so 
unless we change ou whole attitude. I know 
that lots of talks are being done for workers 
training, for workers uplift but actual bold 
decisions are not being taken. We have still 
great strengths. Our worker still gets not more 
than 8 per cent or 9 per cent of the wages an 
European worker gets. Our engineers get 
much less than what an European engineer 
gets, still we are not able to export. 

While I am taking today in this Parliament, 
the European Economic Commission at 
Brussels is delivering a judgement against 
anti-dumping enquiries for syntheic spun 
yarns. What has the Government done? Is 
there a separate cell for fighting these anti-
dumping enquiries? There is none. I can tell 
you from my first hand experenec that we 
have made a mess of anti-dumping case's. 
These cases are fought in legal courts and they 
cost crores and crores of rupees. Oar Export 
Promotion Councils are just not organised to 
be global. They will have to be made global. 
Obviously, I cannot go into much greater 
details but there is lot to be done if this 
country has to avoid another calamity after 
two years when the time comes for repayment 
of these loans. .. 

THE       VICE-CHAIRMAN (SHRI 
BHASKAR       ANNAJI     MASODKAR): 
Your time is up already. How much more time  
will     you  take? 
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SHR  SANTOSH BAGRODIA:   I was 
told that I can take 20 minutes. 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR You have 
taken 14 minutes already. Actually in the 
allocation of time, 13 minutes have been 
allotted for each Member of your party. 

SHRI SANTOSH BAGRODIA; I will try to 
be concise. 

When we became independent, the country 
had no infrastructure. It was necessary to 
protect India's industry frorn ruthless 
competition of huge giants of the world. But 
once we had grown adult, this protection 
should have gone. The country unfortunately 
started with a very right concept but while im-
plementing these concepts we have miserably 
failed and in that process ail of us, the industry, 
bureaucracy, the politcal structure, have made 
this country a very soft State. We will have to 
become a hard State in order to rub or 
shoulders in fierce competition of the ruthless 
markets of the world. 

I am in agreement with the Finance Minister 
that the State should not take the responsibility 
of areas like stell-mak-Ing, areas like drilling; 
all Such areas which can be entrusted to the 
private sector should be passed on to them. It is 
definitely more involved than the public sector 
but they are nowhere near International 
efficiency. 

There was nothing wrong with the principle 
of a socialistic State. The disparities in this 
country had to go down and wherever you 
make experiments the implementation is as 
important as the concept. In the process of 
implementation, we have founded an economy 
based on very high income taxes. I need not 
say that Governments after Governments have 
formed committees to find a panacea for 
curbing this heavy evasion of income tax. Tha 
whole industrial and commercial economy of 
this country is based on thiss black money. This 
money is not so black as it is made before the 
layman. And when we talk of unearthing black 
money, our Finance Minister has not been able 
to give us any definite programme for 
unearthing black money,  other than 

threatening that unless this is done by these 
moneyed people, there will be more 
punitive action. Even there was a question 
on the 16th by Shri Pramod Mahajan and 
myself on this matter as to how are you 
going to unearth black money, and the 
Minister only gave an account of the system 
Of survey operations, searches and seizures 
in depth valuations. But this way we are not 
going to bring out the black money. The 
reality is that very hard decisions are 
required to be taken. There are Schemes of 
disclosures but in my opinion these are not 
going to help in unearthing   black   money.    
We   have 

    failed to implement,   in principle,       our 
   decisions to unearth black money in the 

country.        Never had  any Government 
    Imposed such indirect taxes like the one In 
this Budget. This dependence on indirect 
taxes, which we have failed to implement in 
principle is a wrong decision. 

    Can you build a fund international compe. 
titive economy where an industry is com-
pelled to spend a substantial portion of their 
time in creating black money, then keeping 
accounts for it and then ploughing it back or 
spending it lavishly? A structural change in 
our approach on direct taxation—a 
departure from the taxation from the earning 
point to the spending point, not by excise 
and sales tax, but by expenditure tax—is 
needed. There was austerity in this country's 
culture. We have changed this austerity to 
lavishness. It would not be very difficult to 
bring an atmosphere of austerity provided 
we, at the top, set the example. Unless the 
Ministers and the MPS set an example, I 
don't think austerity would come to the 
country. 

Imposing expenditure tax on the air-
conditoned restaurants is just a cosmetic. 
We will have to be ruthless with ourselves. 
Never was there this opportunity to create 
an atmosphere of austerity. The people of 
this country have always responded in times 
of emergency. This is an economic 
emergency. If the people at the top give the 
right call, the public will respond. 

When we talk of devaluation, the post-
operative care is as important as the de-
valuation itself. I do not know whether the 
Minister is taking enough steps in regard to 
post-operative thing? here.  There 
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is a strong rumour in this country that a third 
devaluation is likely to come. If the 
Government can give an assurance that there 
will not be further devaluation for another 
one or two years the orders for exports will 
start coming in. Otherwise, the buyers all 
over the world feel that they could wait for 
some more time to see if there will be any 
further devaluation. Hawala rates will go 
high. Probably it would be better if we make 
it a free currency. The real value of the rupee 
will be introduced in the world market. This 
point may be considered because the purpose 
of the devaluation is not fully achieved   as it 
is supposed to have been. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Please 
conclude. You had already taken 20 minutes. 
You are taking your own party's time. 

SHRI SANTOSH BAGRODIA; I will take 
only one or two minutes more... I compliment 
the Finance Minister for reducing the 
expenditure in these hard days. I also wish the 
Finance Minister is really tough with the 
Ministeries. Otherwise, this will not be a good 
Budget but, finally, it will land into 20,000 
crores of deficit. Ihe Finance Minister has 
said on 29th July, "I think, you have to give 
us a period of time. If you think that the 
inflation could be brought under control 
immediately, this is not correct". I fully agree 
with him. But I would like to know what fe 
that period of time. He had also mentioned 
that he would make the tax system simple 
credible and rational which makes us think 
that honesty is the best policy. I would like to 
know whether the Finance Minister has got 
any scheme. The present tax structure is so 
complicated. When I write to the PRO of the 
Income Tax or the Customs or the Excise to 
seek clarifications regarding the tax to be paid 
and the time within which it has to be paid; 
there is no reply. Then, we have to follow the 
advice of some consultants who make their 
own advice and, in the process, something 
goes wrong and they try to evade it. Then, 
corruption develops. I request the Finance 
Minister to introduce a new system where the 
PRO is bound to reply within a specified time. 
With these few words, I conclude. Thank you, 
Sir, for giving me the opportunity to speak. 

SHRI CHIMANBHAI MEHTA (Gujarat): 
Mr. Vice-Chairman, Sir, most of the points in 
regard to the Budget have been covered by 
opposition as well as ruling party Members, 
either in favour or against. Therefore, my 
attempt would be not to repeat them, but to 
concentrate on one or two points and, relevant 
to them, there may be some supplementary 
points. 

The Government and ruling party Members 
have said inside and outside the House that 
they are for a consensus approach. I welcome 
this attitude because there is need for 
consensus in the country, at least, on vital 
economic matters. The crisis is there. Nobody 
is disputing it. But we cannot discuss these 
things in detail in this House or in the other 
House. The Budget reflects our philosophy 
political and ideological, add concretises, in 
economic terms, our approach. 

I was happy when the Finance Minister 
said in the morning that the Budget would not 
be inflationary, but it would be 
disinflationary. Well, very good. tt it happens, 
it will be a good news for our country. But 
cam you bring down prices? And how? We 
can discuss it in the House in a very general 
way, in a manner of dialogue. I will bring out 
one figure. You will bring out another figure. 
There will be different strategies.   It may not 
be fruitful. 

Now, the important question is, how to 
increase exports? Some say that exports won't 
increase. Some others say that exports would 
increase. Which are the areas where exports 
would increase and which are the areas where 
they would not increase? Some Members 
have criticised the Budget saying that it 
would not accelerate and push up the growth 
rate. How to do it? This is a very vital job, I 
may give some views and the Finance 
Minister, if he gets time, may reply in a 
general way. But would it be fruitful? How 
can we reduce the external debt? It is now 
around Rs. 2 lakh crores. The internal debt is 
also considerable. One-third of our Budget 
goes for paying interest.   Can we reduce 
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the debt? In what way? Here, I would suggest 
that the Finance Minister should constitute a 
standing Commitee of Members of Parliament 
to monitor our economy regularly. We can 
exchange our views and also suggest 
corrective steps. These are very important 
questions. I hope, the Finance Minister, while 
replying to the debate, would clarify these 
things. If he does so, this Budget discussion 
would have been really fruitful. Otherwise, we 
will be merely making speeches and they will 
be appearing in the newspapers. When we talk 
of a countries approach, we have to work out 
the modalities. 
We  have   not   yet  discussed   the   new 
industrial   policy   and   the   trade   policy. But  
there   is   a  reflection;       Both these 
documents   require    a   thorough   discussion.    
Largely the   controversial  point  is 51   per  
cent   foregin  participation.      Although   the   
industrial    policy   document has taken some 
care of this aspect there are some 
conditionalities.    It  is not  that they just come 
in.    How much they are going to earn in 
foreign exchange     and bring here, that is also 
one of the major component of 51   per cent 
foregin participation,  but whether it will be  
honoured,   how it  has  to   be done   what   are 
series   of industries   that   are   likely      to 
come in-—of course, you have given details  in 
annexure  II—-all  these  questions require   a   
thorough   discussion.       About the .trade  
policy   also,   whether   this   30 per  cent REP  
benefit  will boost  up export  or  not,   whether      
it  will      create another   avenue   for   black   
money,    ali these issues  are  there  to  be 
discussed. 

Haying made this observation I want to 
come to one vital point. We are going to have 
a budget of around rupees one lakh thousand 
crores. Rs. 70,000 .crores on revenue 
expenditure, I am not going in its detail, but 
the subsidies being withdrawn from some of 
the items is. having its effect on prices going 
up. Although he has taxed only to the tune of 
Rs. 2600 crores, the total net taxation by the 
last Government and this government comes 
to around Rs. 9000 crores. In one signle year 
here is such a huge taxation in the country.   
This is 

bound to push up the prices. The overage 
price rise in 1950s was only 2 per cent in 60s 
it was 6 per cent. in 70s it was 8 per cent and 
in 80s it was 9 per cent. Today it has come fo 
13 per cent. 

SHRI   JAGESH  DESAI:   Why     don't 
you touch the year 1989 when it was 21  per 
cent? 

SHRI  CHIMANBHAI  MEHTA:   I am 
taking   decades,   entire   average.     I   am 
not   taking   a   particular   year   because   I 
am  not   allowed that much time.    I  am 
taking  the   figure of  50s  onward.    That 
is why I  say that  this  taxation is likely 
to push  up the   prices.     I   want  to   ask 
whether you can reduce taxes drastically. 
(Interruptions),  If you can      do  it.      it 
will    be   a   major   achievement.       Your 
deficit is around Rs. 40000 crores—fiscal 
deficit    and   budgetary   deficit.     Why   do 
this deficits occur?    Over the years these 
deficits   are   occurring  and  are  going up 
and up.    What  are the reasons  for  this 
increase in deficits?   The one reason that 
you may give is that you are using that 
money  for the   Plan.     But the Plan    is 
not  giving commensurate  result.    If I go 
on  investing  money  by  borrowing,  with 
out raising my own capital from that in 
vestment and  if that investment does not 
bring  even  the  interest  part,  I  think    ! 
wil]   have  to  look into   the   whole thing 
and      review   it      properly. 
3.00 P.M.      Now  I   am coming to 

this question     whether 
you can drastically reduce the taxes. You 
may not do everything at one go, but here the 
excise duties and customs are going to add up 
to Rs. 42,000 crores. In 1948 it was just Rs. 
300 crores only. Ultimately the burden falls 
on the people and the general economy. 

The Finance Minister has rightly pointed 
out that there is large scale tax evasion. 
Recently an industrialist of India, Mr. 
Ramakrishna Bajaj, came out with a 
document that there is an evasion or black 
money generation to the tune of Rs. 80,000 
crores. per year. Some institutions put it at 
Rs. 50,000 crores. Naturally, tax evasion is 
the major source 
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from   where   they   do  it.    Then   why   do 
yon have such  a taxation system? Where the  
man   is   interested   more   in evading than 
giving you, is it not time for us to think about  
it  and  come out with some bold  initiatives?    
Once  the  Congress Government,   when   Mr.    
V.   P.   Singh   was the    Finance    Minister,    
reduced   certain taxes  and got  more  revenue.    
There    is nothing wrong  in   it   and  you  
might  get more   reveue   sometimes by   
reducing   thi taxes   so   that  the   
Government  may not suffer.    But you have 
to Plan it out well in  advance,  much before  
you  come    to the date of submission  of the 
budget    to see whether it is possible  or not. 
Otherwise  this   scheme of   bringing   out  
black money by  paying  40  per  cent  levy 
will be   repeated   and they will   be   at  it  for 
laundering this.money into white.    FERA, 
violations   also   occur.   Swiss   banks   are 
l av ing  our money in pinions and this is 
happening  largely  because of our wrong 
taxation  system.     As   we   have   referred to 
in the past, it is a high-cost economy and a 
high-cost economy is  not  able to complete   
externally   also—aad   this      is one  of  the   
fundamental   diseases of the Indian   taxation   
system   and   Indian   economy.    Therefore,   
kindly  consider it.    ( think, Dr. Manmohan 
Singh might consider a new approach.    
Otherwise you will go  on  borrowing, you will 
have  greater deficit  financing   and   there   
would   be   a question    of   further   
devaluation       and what not—if is for you to 
decide. Therefore,   all   these   issues   have   
come      up before   us. 

It is a fact that a new stage of development has 
come about. Our public sector has done well—I 
will not condemn it. Yesterday Mr. Jagesh Desai  
gave the figure of 12 per cent of gross profit. 
Okay, I say they have contributed Rs. 18,000 
crores to the Government exchequer through 
excise, customs and other taxes, but then the 
private sector is also doing that. Having an 
investment of Rs. 1,03,000 crores if the net 
return ;s not commensurate with what is 
expected, then there has to be a second look, 
particularly at those which are in the sick sector. 
For me whether it is private sector or public 
sector is not 

the question. I say, it is a very artificial 
controversy you are raising. Efficient sector 
is my sector—neither public sector nor 
private sector. Now I go for the efficiency 
sector and, therefore. we have been inviting 
foreign capita! so that our efficiency should 
increase; But if the private sector is 
inefficient, then take action against them. If 
the public sector- is inefficient, take action 
agains them. And how to do it, how you can 
approach all these issues, all these have to be 
worked out. Now, some suggestions I would 
give. 

You can stop evasion of taxes atleast in 
certain fields. How many items you have with 
you on which you are levying excise? 
Hundreds of items. Three years back an 
economist said that they were 1,605 items. 
You cannot levy so much. You cannot impose 
excise on such a vast number of items. There 
are raw materials, semi-finished items, 
finished items. Decide it at one stage. I know 
it because I work among textile workers also. 
On ready fabrics, finished goods generally 
they avoid tax. But if you have a tax at the 
yarn stage, which is the demand, then, you 
will be able to collect almost all the money 
because yarn is not being produced by 
thousands or lakhs of units while fabrics are 
produced by lakhs of units. Therefore, you 
cannot go threre. It breeds corruption. There 
is avoidance of tax. This is what is happening. 

Now, I think, the State has to enter into one 
particular field. Wherever employment 
orientation is required, because 
unemployment is a very very major issue, in 
that particular sector, either the State should 
mobilise the private sector or individuals or 
the State may themselves come in at least to 
mitigate the problem of unemploy-i ment. 

Then you have given incentives for export, 
30 per cent REP. Then, why dont you give 
incentives to those industries which are 
growing very well because   they   are also 
helping 
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(Shri Chimanbhai Mehta) our nation?    
Therefore,     work    out some scheme.   
Those who grow excellently  must be  
rewarded  with  tax incentive also. 

Then, of course, it is a question of Finance 
and also particularly the Health Ministry also. 
Small family incentive has to be given. 
Recently you have seen in Kerala they had the 
highest literacy in India. Therefore, the 
population growth is 1.5 per cent, while the 
general growth in India is more than 2.4 per 
cent. Therefore, literacy is a very important 
subject. Literacy may help tremendously in 
family planning. Both are correlated. But in 
the Budget for education you have provided 
just a paltry amount of Rs. 900 crores. You sit 
with me. I will provide Rs. 4,000 crores from 
the same Budget by analysing where to cut 
and where not to cut. This is most crucial 
because in backward districts education at the 
primary level and vocational education have 
to be given. We have to work out these two 
most important ingrafdients. 

Then, about the petroleum prices, you have 
increased them by 20 per cent. I think it is too 
high. I agree with Mr. Desai's suggestion to 
run on alternate day the vehicles of odd 
number or even number, whatever it is. You 
can   work it out. 

There is flaring of gas. According to my flaring 
of gas. According to my estimate, Rs. 2500 
crores are lost due the flaring. But our 
Ministry goes on giving different figures on 
different dates. Why don't you stop the flaring 
of gas? 

SHRI M. S. GURUPADASWAMY (Uttar 
Pradesh): Rs. 1800 crores are lost due to 
flaring in Bombay-High. 

SHRI CHIMANBHAI MEHTA: We also 
respect Rajiv Gandhi much more. Our 
relations, my personal relations were always 
good with him. I would say Rs. 100 crores 
should be given outright. But let it be a Gov-
ernment trust. What is wrong in that? You 
accept this proposal that the   Government   
must   set up the 

Trust or the Government should take over the 
Trust just now. 

DR. RATNAKAR PANDEY  (Uttar 
Pradesh):    The    Trust    is    working 
already.  

SHRI CHIMANBHAI MEHTA: These are 
irrelevant things. (Interruptions). What I am 
saying is that the Government should set it up 
and use the Government money in that. 
(Interruptions). 
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SHRI CHIMANBHAI MEHTA: They 
want to say so much. (Interruptions) 
Chairman Shankar Dayal Sharma is the 
Member, that is why he should be the 
Chairman of the Trust. It does not seem good 
that he is a member and someone else is the 
Chairman. Generally when the Vice-President 
is a Member of any Committee or when 
Rashtrapati is a Member of any Committee, 
ipso facto they become the president of the 
organisation. I do not want to go beyond that. 
I know it is an emotional issue. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Mehta, you should not bring in Chairman and 
his propriety. It is not the proper forum. 

SHRI CHIMANBHAI MEHTA: All right. 
Then I come to another point. When Mr. 
Madhu Dandavate was the Finance Minister 
he had raised an issue about fixing of a 
ceiling on borrowing—both internal and 
external—by the Government so that the 
Government will always understand how 
much it should spend and how much it should 
collect. 

Now I come to my State. I would say we 
are building a very big project on the 
Narmada. It is a question of life and death for 
us and it is not a luxury. NRIs should be 
permitted to invest their money on the 
Narmada project. There is also a proposal for 
the issuance of debentures, which is pending 
with Central Government. It should be 
favourably considered and we should be 
allowed to issue debentures. 

Now, I would like to make a point about 
corruption. That is a major problem the 
country is facing. Our economy is suffering 
terribly because of corruption at all levels. To 
an extent reforms in the official policy are 
helping us to curb it. If licensing system to a 
certain level in certain industries is not 
required, one can easily stop corruption there.    
So far 

so good. In the same way some trade policies 
are being reformed. Let us see they will bring 
about good results, because 30 per cent 
incentive on REP is very attractive, but how 
much would be exported and from which 
sector is also a thing to be considered. I am 
not going in detail on that. 

You should not feel that I am criticising 
you alone. I want to criticise myself also 
because I believe in conscientious approach. 
When we say prices are rising—that is a 
fact—it is the duty of everyone here including 
the Opposition to bring down the prices. Let 
us discuss it. Therefore, I suggest for creation 
of a standing committee to go into the reasons 
for price rise and steps to check it. If we say 
nothing should be cut in the Plan, if there are 
certain items where you cannot touch, then, 
borrowing becomes almost compulsory, 
deficit financing becomes compulsory. We 
were also in power and we know what kind of 
difficulties we faced at that time. It is our 
habit in India, once you are in the ruling party, 
you answer in a particular way, you approach 
the problem in a particular way. If you go to 
the Opposition side, you have a different 
approach to the problem. Therefore, we 
should sit together and solve these problems. 
We should have a consensus on these things. 
When I say we should have a standing 
committee, it does not mean That it should be 
a statutory body. But it should meet frequently 
where our representatives can take part in the 
discussions and discuss about the price rise, 
etc. Therefore, it is in your own interest that 
you should adopt this new approach. We are 
talking of consensus. Some people are talking 
of coalition Government, whether it comes 
through or not, I do not know. But consensus 
approach has to be worked for complex pro-
blems in this period of great crisis which the 
country is passing through. We should put all 
our shoulders together to work out solutions 
for these problems. But, at the same time, 
don't take the Opposition for granted.    We  
are prepared to  lend 
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[Shri Chimanbhai Mehta] our cooperation 
but how much cooperation you are prepared 
to take remains to be seen. We are also saying 
that we will agitate to bring down the prices. 
If you don't take our suggestions seriously, it 
means you dom't want to understand "shoul-
dering the responsibility". I will not go into 
the story of minority Government or majority 
Government. That is not a part of the budget. 
You are in power, you have secured a "vote 
of confidence". You are ruling at the Centre. 
Nobody is interested in elections at the 
moment. But solve the problems in a very 
sincere manner, sober manner and try to take 
everyone into confidence. Thank you very 
much. 

HIE      VICE-CHAIRMAN      (SHRI 
ASKAR ANNAJI    MASODKAR): Mr.  
Kalita,  not present.  Mr.  Salaria. Please be 
brief. 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): I thank you, Sir, for 
having afforded me this opportunity, I shall 
be as brief as possible. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
have to be very brief. 

SHRI SHABBIR AHMAD 
SALARIA: As promised. The present state of 
economy in our country is really disturbing 
and it has led to the present vagary in which 
certain measures have been taken to give a 
new thrust to the economy to revive it from its 
present position. The present state in which 
the Indian economy is, is not the creation of 
something which took place overnight. But it 
is the result of our planning in the preceding 
decades in which we were very much 
enamoured by the philosophy of State control 
which has ultimately led to so many 
enterprises which were losing concerns and it 
did not add to the national wealth. But simply 
for the sake of the theory and the proposition 
that there should be social control, that there 
should be Government    control    we 
continued 

with that policy and called it mixed economy.    
But the stage in which we have  been      
landed is now clear to everybody.    The 
question that arises, therefore,   is      how  to  
resurrect  the economy from the present stage 
and how to      save      the nation.    In this 
regard, the first thing that is revolutionary in 
the present Budget is that privatisation   has   
been   allowed   and it is now the endeavour of 
the Government  to   see   that  privatisation   
is given a good chance.    Now, there is no 
denying the fact that privatisation is now a 
necessary thing because the State      control 
has not      yielded the results we wanted from 
the same.   It has not led to the betterment of 
the lot   of   the   general   public   and    the 
poorer sections of the society. Privatisation 
has one defect in it that it is likely to become 
monopolistic and it may exploit the labour. If 
safeguards are   taken   by   the   Government   
that these ill-effects of privatisation do not 
take  place,   which  were  there  when the  
Industrial Revolution  took  place in England 
and which ultimately led to the communist 
theory, I think that would be better for our 
country.    If that care is taken and 
privatisation is resorted to, we will have a 
chance to revive our economy.    In the case of 
State control, there was no owner of the 
property and nobody was at stake because  
nobody's     personal  property was  involved      
and that led to  the situation in which we are at 
present. But, apart    from that, it    cannot be 
denied  that    the  present    Budget is going to 
have inflationary effects. 

However much may be said from the other 
side, from the Government side, the fact 
remains that since we are going to increase 
and we have increased the prices of petroleum 
and petroleum products. The result would foe 
that freight charges will go up; hire charges 
for passengers will go up and these will be 
added to the prices of commodities. The 
Railway Budget has already increased the 
freight charges on sugarcane. It is not exempt. 
Although gur and sugar have been exempt, 
sugar- 
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cane is not exempt. This is bound to increase 
the price of sugar and there-i'ore, aH 
products in which sugar is used. 

   The second question which arises for 
consideration is wih regard to the efforts of 
the Government to lessen 'the effect of the 
present measures which have been taken in 
the Budget to net more of income and to 
change the structure of the economy. For that 
purpose, the steps which have been taken in 
the form of certain conveniences meant for 
the general public are not going to have the 
effect of saving them from the rigour of the 
rise in prices. The subsidy on agriculture, 
particularly on manures, has been taken away. 
The result would obviously be a rise in the 
prices of agricultural products. Therefore, that 
would also have an inflationary effect. The 
Government should think of diminishing the 
effect thereof on the general public and on the 
consumers by doing something about the 
subsidies which have available to the agri-
culture sector up-till now. 

So far as the question of our defence 
expenditure, which takes the major chunk of 
our income, is concerned, what is needed is that 
we should have, on our external affairs side and 
on our defence side, relations with countries 
which are nearer us, which are our neighbours 
of such a nature that all the countries which are 
included in the SAARC and those which are 
not included in the SAARC but are our 
neighbours, sit together and find ways and 
means to diminish * the possibilities of war and 
fear of war amongst the various smaller nations 
which are living here and thereby the defence 
expenditure can be diminished, as has been 
done by European countries, and as has been 
done by America and by other countries. If we 
succeed in that, it is hoped that the expenditure 
will come down considerably and the position 
of our economy will improve a lot. 

With regard to the question of expenditure 
by the Government, the Government is the 
biggest incurrer of expenditure and the 
expenditure which is incurred by the 
Government on vehicles and on so many 
other things which are there is so much that 
it is not possible to resurrect the economy 
unless that is diminished. It is quite all right 
that we tell our people that they should 
tighten their belt but the Government should 
also tighten its belt. The Budget does not 
show any serious effort on the part of 

     the Government taking into consideration the 
seriousness of the situation with which we are 
confronted with, which should have been 
taken to save the expenditure by the 
Government agencies, by the Government 
offices and for that purpose, what I submit is 
that the Government should think of 
lessening the number of vehicles which are 
made available to the high bureaucrats, to the 
Ministers and to others and in that way, we 
can save money. The expenditure which we 
incur on furniture is very high. In our homes, 
once we purchase furniture, for six or seven 
years, it remains aH right. But with the Gov-
ernment departments, this has to be incurred 
every year and that is a loss. Similarly, in the 
case of stationery, there is the income-tax 
department which publishes forms every year 
and spends lakhs of rupees. It changes the 
form after one year—return form —with the 
result that lakhs of rupees are wasted. When 
the new forms come in you have to fill in the 
new form.     Similarly,   such    things    are 

     taking place in other departments of the 
Government and an effort should be made to 
lessen    that expenditure. 

    In Persian they say, and in English the 
translation is, "Set a thief to catch a thief". 
Let the bureacrats themselves think, sit 
together and form a committee and find ways 
and means from their own experience from 
which items the expenditure can be lessened. 
They are best suited to find out these things 
because they have   the   experience as   they 
have 

     worked for long in the Government 
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[Shri Stabbir Ahmed Salaria] 
and they know it. If they are called upon to 
do it, I hope, our bureaucrats will rise to 
the occasion and out of their national 
spirit, will definitely be able to give us a 
formula of lessening the expenditure. So 
far as I am concerned. I know some points 
which I can place before them and they 
can also consider them. But their experi-
ence is vast, their knowledge is vast. They 
have worked in the Government 
administrative departments and they can 
definitely tell the Government ways and 
means to lessen the expenditure by the 
Government department and the 
Government agencies. 

So far as the State of Jammu and 
Kashmir is concerned, the impact of the 
Budget   is going to be   far more because 
the freight there is more and we have to 
carry things to long distances up to Ladakh 
which is situated at hundreds of miles from 
here and which is the highest city in the 
world. Therefore,   so   far   as   Jammu   
and Kashmir is concerned, we are going to 
face much more difficult days than the rest 
of fellow   citizens   and I would request the 
Government    to consider that aspect of the 
matter and relieve the people   of the State   
in view of the fact that they are living far 
away from   the    Centre and   in view    of 
the   fact   that   the    freight charges are 
going to be    higher there.     In view    of    
the    fact    that    the    freight charges   are   
going   to   be higher   and in   view   of   the   
fact     that     that part of the  community     
is very  much backward,   is     very     much     
poor and deserves certain special    
consideration in this fregard. 

I thank you very much for having 
afforded me an opportunity to put down 
my submissions. 

SHRI PRAKASH . '. YASHWANT 
AMBEDKAR (Nominated): Hon. Vice-
Chairman, I propose to examine this 
Budget not to its fullest extent, but only 
the social implications and the social 
aspects of it. No doubt the Budget also 
means balancing the revenue and the 
expenditure sides which    I will not 

deal with at the moment.     Alongwith the 
Budget I find that mere is a different section of 
the society which is left out. Whether they are 
reaching them, whether we  have   understood  
them   and  whether their  demands are going to 
be reflected in our Budget is    what    we    have    
to examine.   For   the   same reason   I  have 
divided the society into four classes. One is   the   
industrial     class.   The  second  is the urban   
class  which is  again  divided into the middle 
class and the slum-dwellers.   The third is the 
rural class which is  again divided into land  
owners    and landless  people.   And then we 
have  the fourth class which consists of 
Scheduled Castes  and Scheduled Tribes.   As 
far as the Plan outlay goes, 72 percent of the 
Budget is spent on common items.   The 
common items that I refer to are energy, 
•transport,     communication     and     social 
services. Leaving this apart, when we speak of 
the middle class, as I have said, this is a class 
which has a fixed, limited income.   It is a class 
where two factors are more important. One is 
the housing factor  and  the   other      is the time  
and preserving factor.   As far as the housing 
factor-both for the slum-dwellers and the 
middle class,  is    concerned,  only 4 per cent of 
the Plan outlay is kept for the Housing   
Department.   If  we   have   seen the replies that 
have been given in this House, for a number of 
cities and specially  for the  Union     Territory    
of Delhi, where the demand    for houses is 
more, we have not been  able to provide ade-
quate funds for housing.   From what we have 
offered to this middle class and   to the slum 
dwellers in this Budget, I don't think they will  
get  any solace.   I don't think   this salaried 
class  or  this  middle class or these slum 
dwellers will have' a respite   as  far  as housing  
is concerned. We have left them at the sweet 
will of the contractors and the builders, and if I 
may say,  in fact, by not providing adequate 
facilities  or  by not     constructing houses or by 
not taking construction   of buildings as an     
industry, I don't think there will be any  
substantial  change  in the  Government's 
policy. 

The  second     factor    to which I  am coming 
over here is preserving of time. . We are again 
under  a wrong notion as 
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far as the items which have been taxed as 
luxury items are concerned. Do they really form 
luxury items as far as the middle class is 
concerned? I know that in the name of poverty 
we have been treating these items as luxury 
items. But . let me inform the hon'ble Minister 
that those who are living in poverty do not have 
the resources to buy items which you classify as 
luxury items. Today you have taxed these 
luxury items. The previous Budget had also 
taxed these luxury items. What are we doing 
with the tax system? We are vertically raising 
the tax system thereby squeezing the population 
which is in a position to buy these things. I 
would request the hon'ble Minister to think and 
appreciate as to whether he can think of taxing 
the whole system horizontally instead of taxing 
vertically. If you do that it may be that 2000 
people would be buying these items instead of 
200 people buying them today. I would like to 
know whether the revenue raised by excise 
duties will be more if these items are 'bought by 
200 people or by 2000 people at a lower tax. 
Here the first thing that the hon'ble Minister 
should see is that the excise duty collection is 
small. I think that the Minister will ponder over 
it The second class I refer to is the agriculturist 
class. It is again, as I have said, the land-owners 
and the landless. As far as the landless are 
concerned, we find in the Budget that Rs. 2,100 
crores are going to be spent under the Jawahar 
Rozgar Yojana. The hon'ble Prime Minister and 
the hon'ble Finance Minister were candid 
enough in informing the nation that they will 
have to face the bare facts of life. May I ask the 
hon'ble MSinister whether through this scheme 
something like 890 million mandays are going 
to be generated?- The first priority people who 
are going to be benefited are those who live 
below the poverty line. And what is the 
population of those people who live below the 
poverty line? The population is something like 
35 per cent. If you consider this 35 per cent, it 
comes to nearly 430 or 450 million population. 

[The    Vice-Chairman  (Dr. Nagen-Safkis) 
in the Chair] 

How many    days     of     manpower   are                  
you going        to        provide? 

Is it not a waste of resources? Is it not a 
populisfic slogan? Is it not a populis-tie thing 
wasting national resources? I come from a 
State where this scheme is in existence for 
the last 20 years. I know what the fate of the 
scheme is. If I may say so, between the 
workers and those persons who are 
responsible for its implementation, it is adha 
tumhara adha hamara. I have no doubt that 
even this scheme is going to have the same 
fate, adha tumhara adha hamara. The 
workers are going to say, "let us have half" 
and those persons who are responsible are 
going to say, "let us have half. In this way 
the scheme is going to be distorted. May I 
ask the honourable Minister, instead of 
wasting this money in providing manpower, 
if we cannot think of treating those people 
who live below the poverty line and their 
families as economic units and make them 
economically viable so that once and for all 
we develop their economic units in sucn a 
way that they do not require any more help 
from the Government? What kind of 
tendency are we creating through this kind of 
schemes? Instead of making them stand on 
their own legs, we are making them crawl, 
we are making them crippled, we are making 
them slaves. So I appeal to the honourable 
Minister to think of such  a scheme. 

Next I come to the population of 
(Scheduled Castes and Scheduled Tribes. 
Many things have been said in this House 
into which I don't want to go now. We have 
spent crores and crores of rupees for their 
development. But we do not find any 
development in them. We do not find any 
development in them because whatever 
money we have spent on them, if it is divided 
per individual, per family, it is just Rs. 240 
per year. With this meagre amount of Rs. 
240 per individual per year can you raise 
anybody's economic standard? I don't think 
so. Instead of trying to reach the whole of the 
Scheduled Caste and Scheduled Tribe 
population, can we not go in a phased. 
manner picking up some families from each 
district, from each State, and 
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[Shri Prakash Yashwant Ambedkar] 
developing them economically, giving them 
something every year, giving them subsidies, 
so that over a few years they develop fully and 
they in turn can help their brethren? I know 
today an atmosphere is developing, a question 
is being asked as to how long we are to 
support this class. We are sending a wrong 
message in this manner. I think this has  to   be  
corrected. 

The last point I come to and which has been 
agitated in this House is this. And I don't think 
many of us have noticed it. This is a Money 
Bill which is.covered by Arlicle 110. What 
can cover under Article 110 are given from (a) 
to (g). more particularly, (a) to (f). The 
Government through this Budget is proposing 
to give to a private trust a sum of Rs. 20 crores 
every year... 

THE MINISTER OF STATE IN IHE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): I would like to 
tell my friend that it i, not a p-ivate trust. It is 
a public charitable trust.    It  is  not   a  
private; trust   at all. 

SHRl PRAKASH        YASHWANT 
AMBEDKAR: As far as this House is 
concerned, it is a private trust, whatever it may 
be as far as the public is concerned...     . 

SHRI RAMESHWAR THAKUR: No, this 
is absolutely wrong. The legal status cannot 
change. It is not a matter of  your private 
opinion. 

THE      VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Mr. Minister, it is his  own 
opinion.    Let him  have his say. 

SHRI V. NARAYANASAMY: He cannot 
say "as far as this House is concerned".    He  
can give his own    opinion. 

SHRI       PRAKASH YASHWANT 
AMBEDKAR- I am talking of the aniive 
House.. 

 

 
IHE VICE-CHAIRMAN [DR. 

NAGEN SAIKIA): Dr. Pandey, don't 
enter into arguments. There is no occa 
sion for you to interrupt. Please sit 
down.  

Mr. Minister, he is making his own point. 
You can reply afterwards. It is his personal 
opinion he is giving. Let him   have  his say. 

SHRI RAMESHWAR THAKUR: It may 
be his personal opinion ' all right. but the 
legal status cannot be changed in this House. 
It is a wrong statement. That  is  what I  was  
trying to correct, 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): You can do it when you  
get your opportunity to reply. 

 
SHRI PRAKASH YASHWANT 

AMBEDKAR: I have very frankly informed   
the   hon.   Minister   that   Monty 



473      The Budget [30 JULY 1991] (General) 1991-92      474 

Bills are defined by Article 110. Article 110 (a) 
to (f), lays down as to what is covered in the 
Money Bill. I am just pointing it out to you. 
Under the circumstances that we are faced with 
today, we might pass the Bills. We might pass 
this Budget. But, in my opinion, the part that you 
are referring to, allocating Rs. 100 crores to a 
public trust, is not covered  by this Money Bill. I 
have already said that this needs to be examined 
and has to be placed in this House. 

THE VICE-CHAIRMAN        (DR. 
NAGEN   SAIKIA):   Please  conclude. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: The Opposition in this House has 
been requested to support the Budget. But we 
should have some conscience. We do believe in 
conscience. We do believe that in the name of 
Shri Rajiv Gandhi we should have some 
schemes. 1 do not oppose these schemes. But I 
am opposed to the nature in which the fund is 
being diverted. There is an alternative .and. I can 
suggest the alternative course that could be taken. 
That part of the money, which is also a part of the 
Budget, cannot be parted away. I appeal •to the 
hon. Minister fo think over it and, instead of 
placing it under a separate head, he could place it 
under the head of Social Welfare Department and 
from this department it can flow through the 
Trust which the Government intends. I do hope 
the Congress party will take note of (his. The 
party wants us to support the move and I am 
afraid we will have to distance ourselves from it 
which would lead to a lot of distortion in the 
coming days. We hope the hon. Minister will 
reply and come out with a definite answer in this 
regard. 

SHRI RAMESHWAR THAKUR: I would like to 
assure the hon. Member that he will get a reply. 
Meanwhile, I would like to mention that the 
Government of India during the last 40 years has 
been giving grants to hundreds of public 
charitable institutions and foundations in the 
country, whether they are named after political 
figures or otherwise. Therefore, we should not 
make such  distinctions.     We  should not  make 

political statements. You may have your 
personal view. That is a different matter. ... 
(Interruptions') ... 

THE       VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Mr. Minister, this is not 
the time for you to intervene. He is 
expressing his view and you should not be   
worried   about   it. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: He has not answered my point. 
Anyhow, with these words, Sir; I con-o'ude.     
Thank you,   Sir. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Now, Dr. Ratnakar 
Pandey. 1 would once again request the 
Members to abide by their time. Now, the 
Congress (I) Members have got thirteen 
minutes each.    Yes, Dr. Pandey. 
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DR. RATNAKAR PANDEY: Let me 
complete first. Then I will tell you whether I 
support it or oppose  it. 

THE VICE-CHAIRMAN (DR. 
NAGEN     SAIKIA):      No    interruptions. 
Please conclude. 

DR. RATNAKAR PANDEY: Sir, give me 
some time.   We are democrats. We are behind 
our party. 

DR. YELAMANCHILI SIVAJI: Dr. 
Pandey you have said that this is the last 
budget  of this Government. 

DR. RATNAKAR PANDEY: Only 
Congress can give a strong Government. You 
have given two Governments of 11 and 4 
months each and you are talking about 
stability of our Government. Our 
Government will  continue for five years. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): No Interruptions. Please 
let him complete. Democracy is not the 
subject now. 

DR.   YELAMANCHILI   SlVAJI:   Are 
you supporting the Budget or not? 
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THE VICE-CHAIRMAN (DR NAGEN 
SAIKIA): Please conclude and take your seat. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): The excess time that you had taken 
will be deducted from your parly. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Please don't refer to the incidents 
that had taken place in tbe past. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): I shall call the next speaker if you 
don't stop now. 
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SHRI ASHIS SEN (West Bengal): Mr. 
Vice-Chairman, Sir, I was just wondering 
whether I will be able to get an opportunity 
to speak, looking at the cross-talk between my 
friends, Dr. Ratnakar Pandey and Mr. 
Hanumanthappa, and their conflicting 
viewpoints. 

THE VICE-CHAIRMAN (DR NAGEN 
SAIKIA): And you have to start at 4.20. 

SHRI ASHIS SEN: I am coming to the 
Budget. This is an indication. The way Dr. 
Ratnakar Pandey has been speaking, exceeding 
his time, is an indication of j the situation 
where nothing better can be expected from the 
Congress Government than what we are 
witnessing today on the ruling side. 

Dr. Manmohan   Singh—as     I had the 
occasion to know him to be—is an economic 
technician.    Had the matter been left to him, 
perhaps, the Budget    would have been 
different.   But now that he has to acclimatise 
himseif -"s a political animal—I will correct 
myself—as a political being,   the  Budget  
presented  is  not  one which  he  would  have 
presented,   if    it had been left to him, but it 
is one which is  based  on the views of the  
rulers  of the country and, perhaps,     the 
views of those  who  pull  the  strings   from    
that distance place called tbe IMF. 

Now, the deficit is there. It has to be 
made up. But how does deficit come? I am 
not going into the question whether Rs. 100 
crores should have been earmarked for 
setting up  foundation in the name of a 
particular person and whether that money 
could have been utilised for setting up 
small-scale industries and for rehabilitating 
hundreds of workers. I am not going into 
that question at all. 

What I would say is, if there had been 
better revenue collection, if we had been 
able to get whatev5r we estimated, this gap 
between revenue and expenditure could 
have been minimised. But this is not being 
done. We have been seeing that successive 
Governments have been going in for more 
and more tax proposals, but they never 
look back to see whether there has been 
proper collection, 

proper recovery, in respect of the    tax 

proposals made in the earlier     Budgets. They 
never look back.    They just come and say 
that so much is the deficit and, therefore, we 
have to ievy these    taxes. But what do we see 
on the other side? We read in    the 
newspapers    that     so.. many crores of 
rupees are lying outstanding from the big 
industrialists in the corporate sector.     They 
go    to the     court Enough of it.     Then, for 
another     five-ten years, this money, Rs.  100 
crores or Rs.  1,000 crores, will be utilised by 
these industrialists, the concerned taxpayers, 
and the Government will not be able to get that 
money from them.     This will go on. To set it 
right, another Rs. 1,000 or     Rs. 2,000  crores 
of tax will be levied. This is the way things 
have been going on in this  country.    It  is   
but  natural   and  it is  inherent  in the 
economic system    we have where the 
interests of only a selected few  is  taken  care  
of  and  the   interests of the general masses 
are neglected. • We claim  to  be   a socialistic     
country,  but graudally, we are giving up the 
socialistic objective. 

We see that the corporate sector has not   been   
taxed   much.' Perhaps,   under pressure, the 
Finance Minister has increased the coporate tax 
by 5 per cent. Is it sufficient compared to the 
huge   amounts they are collecting from their 
operations? Should     they not     have    been     
taxed more instead of increasing the indirect 
taxes and throwing additional burden   on the   
common   people?   By   this, the consumers are 
hit.   The administered prices   are   going   up.     
Subsidy   is withdrawn. For example, in the 
case, of    sugar.     The    Finance    Minister 
speaks     eloquently about his party     ant his   
Party's   election   manifesto.   says that within 
100 days the prices are to be brought down to a    
particula: level which was operating last year 
but even before the budget was presented or 
soon after the budget, wha have we   been   
experiencing? In th< budget   proposals there 
has   been increase in the   administrative 
prices. At the   same time, we   are finding 
reaction   in   the   rriaket   where th price of   
every consumbale   item a common   man's 
interest   is going up 
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Today's paper has said that as compared to 
15th July, the wholesale price index has gone 
up by certain per cent. You can very well 
imagine what impact it will have on retail 
prices. And this price rise we are not seeing in 
this country for the first time, it has been 
going on for years.  

Coming to the open door policy, the Fagnce 
Minister has proposed that our country's doors 
should be made still more wide open to the 
multinational corporations and for foreign 
capital. This is going on since 1984. 
Somebody was the Prime Minister at that 
time. Somebody was the Finance Minister at 
that time. The proposal made at that time was 
open door policy' and the door was quite open 
since then. As a result, we found that more 
and more multinationals entered into this 
country. The development of our industrial 
base remained stagnant or went backwards. 
That is an important point to be taken care of. 

Now coming to 51 per cent equity, it is said 
that 51 per cent equity will be given to a 
foreign investor. Where is the   national or 
Indian   control on those institutions? The 
Finance Minister has even said that if those 
foreign industries   are   export-oriented, they 
can   be   given 100   per cent   equity 
participation. I do not know how you are 
going   to maintain   your economic 
independence,    and consequently our 
political independence.   In this manner, we 
are allowing foreign capital to have   a grip   
and control   over our economic life.   How 
long will you be able to maintain your 
economic freedom, political freedom, thinking 
freedom? The minds of our policy makers are 
being     gradually     and     systematically 
conditioned by certain conditionalities of the 
international monetary   funds.     Not directly,   
they are polluting or brain-washing the minds 
of many of our intellectuals, including certain     
economists,   through   their agencies.   They 
have been developing an   idea as if   
borrowings   from IMF and World Bank are 
an inevitability 

for the purpose of resurgence   >f our economy.     
Totally we   disagree with that. It cannot happen 
to be so    That is why   we feel   that there   are 
some people  in our  administrative  system 
who have got close links and tien with the 
people who are formulating   and preparing for 
budget sitting at »<. distance, in   Washington 
or   New  fork. There   must be   some link   
between them which has got to be unearthed. I 
said the same thing the other day also.   
Otherwise, a country  that  wants its own   
prestige,   independence and economic liberty, 
would never     have gone down the dictates of 
the foreign loan givers in this manner.   
However much you   say, "No, no,   we are not 
bowing to   the dictates   of IMF,"'the fact is 
that every item that was prescribed by IMF, 
step by step, gradually you are yielding to that.    
No doubt we are    doing   certain things   inde-
pendently, maybe, they coincide with the 
prescription of the IMF. We are independently, 
gradually helping ourselves to lose our 
independence. That is the independence that has 
been indicated in this budget as far as our 
economic life is concerned. 

Whatever restrictions were under MRTP or 
FERA, they have all been given a go by. This 
means total lais-sezfaire. What else is there 
for us to have control over our economy vis-
avis foreign investors? Clearly we do not 
want to have anything of that type. And this is 
the budget presented by the new Government. 

What is the effect of this multinational open 
door policy? Our national industires, our 
indigenous industries, are systematically 
getting adversely affected. Even the spokes-
men of the Chambers of Commerce and 
Industry, industrialists here in this House also, 
have said that this policy is going to affect 
very seriously the growth and development of 
our indigenous industries. Whether it is a fact 
or not has got to be stated clearly. If it is 
really so, then the prices are rising. Wholesale 
prices are rising.   That 100-day question   is 
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gone. Every year there are administered 
prices and even this year it has been done. 

It is in the interest of the common man, in the      
interest of the poorer sections  of the  people—
that is what the Finance Minister told us the 
other day while      presenting the    budget. 
Devaluation has come. Devaluation for what?   I 
am not in a position to share the optimism which 
was displayed by the Finance Minister and some 
of the spokesmen on behalf of the Finance 
Minister that devaluation was a must and a 
necessity.   Whether it is in the interest  of  the   
foreign   investors   to reap  higher      profits  
from  the   vast market that India has got, 
whether as a result of that we should bow down 
to the question of devaluation or not, there is 
scope     and opportunity    to have a    look-back 
at the subject.    I feel that there is something 
behind it. Otherwise,  how      could it be done? 
India has got a vast market.   We are talking 
about exports.   Our industries have  to   be   
export-oriented  and  we have to compete in the 
international market.    If  India,  with  the  type  
of economy  which  we  have  got  today, has  to  
compete  with Japan,  France, the United States 
and Great Britain, even a child in the primary 
school of economics  will  be   able  to  say  that 
some statement     like this  that with our state of 
development we will be able to      compete with  
these industrially  advanced  countries,  that       
it will appear to the people to be a joke. In  that  
case  what  he  says   is,  why not?    We  have  
80  to  85  crores    of people in this  country, 
many people are going      without    clothes,  
people cannot      meet      their      elementary 
requirements—dsty-to-day      requite— ments.  
Our     industries   are    there— small,   medium      
and      even   larger industries—which have got 
such a big     j market,   the   market  which  is  
being looked at with an eagle's eye by the 
foreign investors.    In our own country our 
industries cannot fully exploit this market and 
make goods available     j to our common people. 
It can be done 

provided they have an alternate outlook, an 
alternate thinking, an alternate approach 
towards the revival oi the economy which, 
in the wake of the independence of our 
country, we would like to have. That is the 
point that has got to be borne in mind. 

In whose interest has the devaluation been 
done? Has there been any improvement as a 
result of that  during this period, has there been 
any Improvement in our exports as compared 
to our imports? Rather the picture is 
completely different. We are having more 
imports and the balance of payments position 
is not getting      tilted  in our      favour  but 
    otherwise. 
I 

Take  oil  production.    It  is  stated 
that because     of the Gulf crisis    it 
became necessary for us to go in for 
a foreign loan to bridge the gap. Now 
is it not a fact that the production 
    capacity of our country, so far as the 
oil industry is concerned, has not gone 
up to the plant load factor,  100 per 
cent utilization or    even 60 per cent 
utilization of the    capacity we have 
j    got in our oil industry?   That has not 
been  done.    Why?    If we had paid     attention 
to the improvement of our 
oil industry, the need for import of 
crude oil from the Gulf region or any 
region for which Rs.  8,000 crores to 
Rs. 10,000 crores had to be paid, with 
the     balance of     payments position 
becoming weaker,     would not have 
arisen.    It would     not     have been 
necessary  if      we had  paid    proper 
attention for the proper 

exploitation of the oil establishments that 
we have got in our country. Why not invest 
money for the development and further 
expansion of our domestic oil industry 
instead of borrowing1 money to pay the 
exporters of crude oil to our country? Could 
we not do that? 

Excuse me, I have to repeat it again, the 
entire formulation of our budget is nothing 
but a systematically planned thing as 
dictated, perhaps, by the team which has 
come to New Delhi or the team which 
started doing it from there itself and has 
come now, 
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and following it these things have been done. I 
have an information—I do not know how far I 
am correct— subject to correction, Mr. Vice-
Chairman, Sir, that about four, five years back, 
maybe in 1986 or 1987 or 1985 we had a 
surplus foreign-exchange balance, we had a 
surplus, several thousand crores we had 
surplus. But at that point of time the ONGC, - 
through the State Bank of India, was called 
upon to borrow several thousand or several 
hundred crores from foreign market to make an 
exhibition to the world, to our countrymen that 
the foreign-exchange position was not SO good. 
Though we had a sufficient foreign-exchange 
balance at that time, it was sought to be offset 
by unwanted borrowing in the name of the 
ONGC. I would like to have a clarification 
from the Finance Minister because I don't want 
to mislead the House. I want to be corrected 
whether this information of mine is proper or 
valid or not because this has been worrying mo 
for quite some time. 

Coming to the question of the Reserve 
Bank instructions, today we find that the 
Reserve Bank has given instructions about the 
advances given by commercial banks to 
industries, sick industries, that the cure for 
bringing back sick industries to health should 
not be at the banks' cost. Are the banks a 
private property or are all these banks owned 
by the Government of India itself after the 
nationalisation? So, any money paid by these 
banks is the money paid by the Government 
in an indirect way. So, if development is to be 
there, if sick industries are to be sustained and 
maintained and if so many thousands and 
lakhs of workers are not to be made jobless, 
then, should the position be like this, that sick 
jobless, that siek industries should not be 
maintained at the cost of the banks? After all, 
then, let the Government of India abandon the 
responsibility of looking after the needs of the 
working people of our country or the small 
and medium industries. I-would have     
understood it if you 

say, "Yes, we do not want to bother about 
that. We want to have a certain section, 5 to 
10 per cent of the total population. The 
entire Government policies are to be made 
only in the interest of that small coterie, not 
the masses of people." But, instead, why do 
you put it like that, that the cure for 
industrial sickness should not be at the cost 
of banking companies? What is developing 
banking in our country then? For a country 
which is just trying to improve its economic 
condition, the credit institu- 

    tions is an important instrument. That 
instrument has been nationalised so that it 
may not be in the hands of a certain few 
people to misuse the funds of these 
institutions for their sectional or group gain.    
When it is 

    intended for mass improvement for that 
matter and when these particular banking 
institutions are owned by the Government of      
India,      then, they 

    should be treated like a wing of the 
Government for the development of our 
country in all parts, in all States. That is 
what is needed today.    That 

     is development banking. 

Instead, you are thinking in terms of 
privatising the banks, privatising the public 
sector. At whose dictates are all these things 
coming? At whose instance? Who have 
been talking about these things for quite 
some time? We have been reading and 
hearing about them. These were coming 
from far across the seas, and that is  
gradually being implemented 
here. Can the banking institutions and 
public sector institutions not be 
made  more    active,    more   effcient? 

Then, we find that in many of the public 
sector undertakings and in several banking 
institutions also there is no chief executive. 
For months, even years there is no 
Chairman. Managing Director in specific 
institutions. I am not going to elongate my 
speech by naming them. Why don't you 
appoint in time the chief executives of these 
banks so that they can move properly? 
Proper effort should be put therein. I know 
some institutions. I don't want to name 
them. There are a certain institutions. There 
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[Shri Asish Sen] certain people have been 
placed at the top. They are ruining those 
institutions. They should be removed, and 
proper and efficient people should be brought 
and put there. If suggestions are required, 
then, we are in a position to come forward 
with suggestions.    They could be given. 

Now, for the public sector a talk is going on 
about a security net. A security net for what? 
Security for not to get jobs, security to 
become unemployed. Is this a security net? If 
the weak and non-performing—I should not 
say "non-performing"— non-profit-making 
public sector undertakings are to be wound 
up, then, for whom is this security net and for 
what? That has to be seen. Where is the 
guarantee that the workers will not become 
jobless and that they will be able to have the 
purchasing power to create the demand for 
the cosumer goods that our local, indigenous 
industries could provide? 

Incidently I have found that a Minister of 
State who is not sitting over there, had misled 
the House by placing a balance sheet, which 
is not the correct reflection of the state of 
affairs of the financial institution called the 
Industrial Finance Corporation of India, i will 
be able to give more factual details about it, 
but today I am only mentioning that this is 
happening. 

Now I come to the question of de-
nationalisation. How is it going to improve 
the working and efficiency? If de-
nationalisation is going to improve the 
efficiency, why did we go in for 
nationalisation? If privatisation is going to 
improve matters, then why not let the 
Government think in a different way that 
except law and order and Defence nothing 
will be looked after by it. Everything will be 
given to the multi-national corporations and 
the Government will not have to come before 
the House and explain and elongate the 
dictates and formulations of the IMF. Give 
these to them. Otherwise there is no meaning 
of it.  When the foundations were 

created for the core sector of our economy 
and industry by nationalising certain sectors 
and keeping in reserves certain inaustries, 
why now systematically they are to be one by 
one—and more particularly the credit 
institutions—have to be handed over to 
private individuals and institutions? By doing 
so I don't know whether we will be going 
back to the pre-1969 or pre 1956 position or 
we will be going forward to strengthen the 
foundation of our economy. 

Now I come to the question of efficiency 
because of privatisation. All these institutions 
could be very much efficient provided there 
could have been good and proper industrial 
relations. For example what is the position in 
which we are finding today cerain banks and 
financial insicutions? I give you an example 
of Madnya Pradesh. A leader of a union of 
small, tiny Regional Rural Banks exposed to 
the sponsoring bank that its Chairman has 
created so many wrong things. He showed 
evidences of corruption and other things. The 
moment he reported to the higher authorities, 
he was suspended. Last Friday we found 
employees of Regional Rural Banks came 
here and sat on Dharna on these and other 
issues. Tomorrow Syndicate Bank Officers 
are coming and are going to sit on Dharna. 
On what ground? Nearly 250 of their 
Officers have been harassed, victimised and 
vindicative action is being taken against 
them. Why? Because they exposed the corrup 
practices of of the management of the 
Syndicate Bank. For the last one and a half 
years repeated attempts were made by them, 
but nothing is happpening. More and more 
vindicative action is being taken against 
them. These are the people who will be able 
to help in running hese institutions in the way 
that is needed in the country. If this way the 
industrial relations go on, ultimately you will 
be saying these public sector undertakings 
have become inefficient. So betterhand it 
over some private agencies so that they will 
be able to o it better. It Cannot   bannen like   
that 
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Mutual Funds are coming up. So long the 
Mutual Funds were being dealt with as 
subsidiaries of the Banks. In today's perhaps I 
find in the Corporation Bank the Mutual Funds 
allowed to be run as a normal banking business 
of the Corporation. That means Rs. 205,000 
crores which has been deposited by the small -
ipeople as small savings deposits will be 
utilised for speculative activities. And who 
does not know that tomorrow these banks will 
become sick again and the Minister and the 
Government will come and say they have 
become sick. Naturally we have to deal with it 
in a different manner. That is my worry about 
it. 

Now I come to Centre-State relations. A 
lot has been said by my friend, Mr. Ratnakar 
Pandey, that this Budget is going to improve 
the revenue of the State Governments. But 
actually what we find from the press reports 
is that the specific projects of West Bengal 
and the various non-Congress (I) 
Governments are being refused funds and 
loans. 

Allocation of funds is not being properly 
done. There is a positive sign of 
discrimination. The Central Plan assistance to 
West Bengal was about Rs. 863 crores for 
1991-92. That was provided by the then 
Deputy Chairman of the Planning Commis-
sion, Mr. Mohan Dharia. It was already 
approved. But I came to know only today that 
it will not be given to the State of West 
Bengal. This amount includes Rs. 130. crores 
which was meant to be given by the Soviet 
Union for the Bakreshwar Thermal Power 
Project. The cess amount due to the States of 
West Bengal, Bihar and Orissa—I think, Mr, 
Ambedkar talked about Madhya Pradesh 
also— for coal and other minerals will not be 
paid. They will not be given their legitimate 
dues by making charges between cess and 
royalty. 

SHRI CHATURANAN MISHRA: The 
Chief Minister of Bihar and members  of the 
State Assembly are coming   orer   to   Delhi 
to   stage a 

dharna for this purpose. You please mention 
that point also. 

SHRI ASHIS SEN: I am coming to that. 
You can supplement it to my point. 

The Chief Ministers of different States are 
coming to Delhi for staging a dharna. The 
question, is comrade workers came over here 
to stage a dharna. Our comraae omcers are 
coming trom different institutions to stage a 
dharna. Now, tbe Chief Ministers are also 
required to come over here for dharna, this is 
indicative of what is happening to the Centre-
State relations out of the present budget. This 
is ali that I wanted to say about it. I would like 
to say that yet there is time for the Finance 
Minister and the Government that instead of 
looking across the seas, instead of looking 
across the border, there is immense scope and 
possibility for an alternate line of approach 
which can be thought of, worked out in 
consultation with various people and it can be 
implemented by stages. There should not be a 
type of sell-out of our country at the dictates 
and at the orders of the International 
Monetary Fund and the World Bank which is 
going on today. That is my submission to the 
Finance Minister and to the Government as 
well. Let not our country be put to that 
position. 

SHRI CHHOTUBHAI PATEL (Gujarat): 
Mr. Vice-Chairman, Sir. I rise to support the 
budget of 1991-92. Dr. Manmohan Singh was 
the Finance Secretary. He was the Governor 
of the Reserve Bank of India. He was an 
Advisor to the Central Government. Today, 
he is the Finance Minister of the Government 
of India. He has a vast experience. He has a 
clear concept of global economy. He has 
covered the concept of the Congress party's 
manifesto. This budget has opened a new 
economic age.. This budget   shows   
comprehensive  action 
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plan for national economy. The Gov 
ernment has built a runway for take 
off stage for the economic develop 
ment of the country. Now our 
country will get a chance to compete 
in the global economy. This budget 
is not only a balance-sheet but it is 
also a document of the Government's 
economic and financial policies and 
programmes. I want to make some 
points about the current economic 
scenerio of the country. Before this 
budget what was the fiscal position? 
The Indian economy is facing hard 
days. The IMF loan is the only 
way at this stage to come out of this 
difficult     position.       During the 
last      18 months, somehow 

or the other, the economy of the country has 
been facing set-backs generally, and exports 
particularly. The Gulf War is also a vital factor 
in putting great strains on the economy. During 
the last 18 months, the following are the areas 
in which the country has seen the downward 
which has affected the entire economy: 

1. Our exports have come down from 39.9 
per cent to 20.4 per cent. This has adversely 
affected the foreign exchange position and in-
creased the big gap in our trade deficit. This 
has happened only due to the unstable 
Government and absence of long-range 
planning. 

2. Due to the increase in the price of oil 
as well as other petroleum products, the 
country has to pay heavy foreign exchange 
and day by day, the trade deficit is in-
Creasing enormously. 

3. Due to the unstable Governments, the 
inflow of funds from non-resident Indians 
has sharply come down and it has created 
deficit in foreign exchange. 

4. The administrative and nonproductive 
expenses have increased sizeably. This has 
also affected the production and generation 
of funds 
within the country. 

 
5. We had two good monsoons. 

However the oilseeds production has 
come down and as a result, the import of 
edible oil has become a must. For this 
reason, again, the country has to pay 
heavy foreign exchange. 

6. The   RBI has put   very strict 
restrictions on credit flow and it has 
affected   the local   production and   
created an adverse atmosprere. 

7. We have put a ban on very im-
portant items of import. This has also 
affected production and exports. 

8. The Government was no really 
serious to undertake immediate steps to 
cdntain the position. 

9. Our external deficits have in-
creased and the proper planning for 
repayment was not made. 

10. The Government belatedly 
approached the IMF to come out of 
this serious situation. If timely 
action had been taken, this situation 
would not have arisen. 

Sir, today, we are remembering our 
beloved leader Shri Rajiv Gandhiji. 
He was a new Prime Minister of India. 
At that time, some politicians said 
and that Rajivji was a new man a 
young man and an inexperienced 
person. They said he could not 
deliver        the      goods for      
the 
nation. But, Sir, we saw this competency and 
credibility. Today, our Finance Minister also 
hascompe-

and credibility. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Shri S. P. Gautam, not here. Mr. 
Ashwini Kumar, you can speak on behalf- of 
your party. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Please conclude now.' 

SHRI CHHOTUBHAI PATEL: I am 
concluding, Sir...' 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): The time is running out of our 
hands. 

SHRI ASHWANI KUMAR:,   I will 
conclude only in one minute. 
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SHRI YASHWANT SINHA 

(Bihar): I have a point of clarification. I had 
raised a matter in this House during Zero 
Hour and the Minister of State for 
Parliamentary Affairs had stated that, he 
would try and come back to the House with 
full facts by today. I would like to know from 
the Government as to what has happened to 
that matter, whether they will come back with 
full facts to the House today, about Mr. 
Dixon's suicide and Mr. Rajiv Gandhi's 
murder case. Will somebody from the 
Government react and tell us what exactly we 
are in for? We must know because we have 
to make our programme accordingly. 

SHRI  V.   NARAYANASAMY   (Pon-
dicherry) :   Today   morning  the  hon.     
Minister   of   State   for   Home   Affairs     
said that after collecting  all the information   
he   possibly   will   come  to the House.      
He did not commit for today.  (Iterruptions) 

SHRT YASHWANT SINHA: Mr. 
Narayanasamy can't say anything on behalf of 
the Government. I do not know whether he has 
been promoted. Have you been inducted in place 
or Mr. Rama Murthy? Are you... (In-' 
terruptions) Have you taken over in place of Mr.   
Rama Murthy?    There 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): You have already taken 5 or 6 
minutes in excess. 
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are  Ministers   present  in  the  House and 
they can answer. 

THE       VICE-CHAIRMAN       (DR. 
NAGEN SAIKIA): Mr. Narayanasamy, you 

are not expected to say anything on behalf of 
the Minister. The Minister is there. He will 
react. Please take your seat. (Interrup-Rsns) 

SHRI V. NARAYANASAMY: I am just 
telling what happened in the morning.   
(Interruptions) 

SHRI YASHWANT SINHA: I want to 
know, is the Minister coming back with the 
reply today with full facts? Is he making a 
statement today or not? This is a thing in 
which the whole House is interested in know-
ing 

 
SHRI V. NARAYANASAMY: Our 

Government is more efficient than your  
Government. 

SHRI YASHWANT SINHA: That is  what  
you  are  saying  here  every 

day. And Mr. Narayanasamy, we are seeing 
here three or four parliamentary faux pas a 
day. That is your record. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): The Government has taken note of 
the point and the Parliamentary Affairs 
Minister will come and inform the House. 

 
THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): He will inform the House in what 
position he is now. 

SHRI ASHWANI KUMAR: Where is he?     
He is absent. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): He has to collect the information 
and he will then come to the House. 

SHRI ASHWANI KUMAR: Is he coming 
today or tomorrow? Let him tell us within half 
an hour. It is my request. You ask the Parlia-
mentary Affairs Minister to come within half 
an hour to take the House into confidence as 
to what he is going to do. We are not dictating 
as to what he should do. Let him take us into 
confidence. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Okay. I shall ask the Parliamentary 
Affairs Minister to come and inform the 
House. Now, Shri S. S. Ahluwalia. I know 
you can speak very efficiently for hours 
together and with all merit. But we have very 
little time in our hands. I know this also that 
you can be very brief even with all the heavy 
thoughts. 
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SHRI S. S. AHLUWALIA (Bihar): You 
know all my qualities, Sir. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Knowing all your qualities, I hope 
that you will be very brief... 

SHRI S. S. AHLUWALIA: I will be very 
brief, Sir. 

THE      VICE-CHAIRMAN       (DR. 
NAGEN   SAIKIA):...and     you  will 
conclude within the time allotted. 

SHRI S. S. AHLUWALIA: The Budget is 
very big, Sir. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Your speech will prove your 
efficiency, how brief you could be. 

 
THE       VICE-CHAIRMAN       (DR. 

NAGEN SAIKIA): Mr. Minister, Shri 
Yashwant Sinha and others want to know  
what     information  you  could collect. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB): Sir, I told the House 
in the morning that I am making efforts to get 
the information from Coimbatore about the 
question they have asked. If I am able to get 
all the information today, I will come before 
the House. I have not received all the 
necessary information yet Sir, I cannot make 
it now. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): So, today you are not going to 
make? 

SHRI MENTAY PADMANAB-HAM: 
You are not going to make any statement 
today? 

SHRI M.  M.  JACOB: No. 

SHRI MENTAY PADMANABHAM: 
Tomorrow? 

SHRI M. M. JACOB: Subject to the 
collection of the information. I am collecting 
the information. 

THE      VICE-CHAIRMAN       (DR.    
NAGEN SAIKIA): Please collect the 
information.      And  after   collection, you 
inform the  House. 

SHRI MENTAY PADMANABHAM: You 
are not serious about the investigation. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Now, Mr. Ahluwalia. 

 
THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): The person who is not present in 
the House should not be referred to here. 
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SHRI S.  S. AHLUWALIA:        Sir,    he  is  a  
Chief Minister.  I belong to the Council of States. 

THE VICE-CHAIRMAN (DR. NAGEN SAIKIA): 
Confine to the Budget. 

SHRI S.   S.  AHLUWALIA:    Don't    take wrong 
brief. 

SHRI ASHWANI KUMAR: Are you passing 
aspersions on the Chair?     i 

SHRI S. S. AHLUWALIA: I am not passing 
aspersions on the Chair. If wrong information is given, 
it is wrong. 

 
THE VICE-CHAIRMAN (DR. NAGEN SAIKIA): I 

request the Members to confine their speech to the 
Budget and not make any irrelevant statement which 
can provoke other Members. 

 
THE VICE-CHAIRMAN (DR. NAGEN SAIKIA): 

When your turn comes you speak. You should riot 
interrupt. 

SHRI H. HANUMANTHAPPA: Mr. Ashwani 
Kumar spoke about the Ministers of Congress 
Government. How are the BJP Ministers behaving?    
Is it wrong? 

THE VICE-CHAIRMAN (DR. NAGEN SAIKIA): 
No interruptions. To make interruptions is not a par-
liamentary practice. 

SHRI ASHWANI KUMAR: No... (Interruptions). 

 

SHRI S. S. AHLUWALIA: Mr. 
Hanumanthappa, I don't need any 
reinforcements. 
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SHRIMATI MIRA DAS (Orissa): It is a 
budget speech or about history? 

SHRI S. S. AHLUWALIA: When 
we are taking about the Budget, we 
should know the history. A man, in 
this country, is known by history 
only.  
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SHRI M. M. JACOB: It is our desire to 
complete the debate. ( Interruptions) 

   Rs.6. 00 P.M. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): The Minister 
wants to make some observation.. . 
(Interruptions) ... 

SHRI M. M. JACOB: This is our own 
Parliament. Mr. Ahluwalia is speaking.  
Don't disturb him. 

SHRI VITHALBHAI M. PATEL: He can 
speak tomorrow also. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): If you listen 
to him now, he will not speak tomorrow! 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Nine hundred 
million. That is what the budget savs. 
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SHRI MENTAY PADMANABHA!/!: Sir, 
it is already 6.30 p.m. Are you continuing? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): 
He is already on his legs. We will continue. 
Yes, Mr. Venkatraman. (Interruptions). It is 
a very important item. So many Members are 
interested  in  speaking. 

SHRIMATI RENUKA CHOWDHURY 
(Andhra Pradesh): We have various meetings 
to attend. We have our own commitments. 
We cannot sit here.   (Interruptions) . 
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THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
Let us hear him. He has been already called. 
Mr. Venkataraman, please go ahead. 

SHRI  TINDIVANAM G.   VENKA-
TRAMAN     (Tamil     Nadu):     I  will - speak 
tomorrow. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
No.  Please go ahead. 

SHRI TINDIVANAM G. VENKA-
TRAMAN: I may take half ah hour. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
You have the audience. Do not worry. 
(Interruption). Renukaji please.    I request 
you. 

SHRI MENTAY PADMANA-BHAM: It 
is not a question of audience. It is already 
6.30. We have our own  engagements. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
The question is that the total number of 
speakers is very large, (ln-terruptions) . 

DR. RATNAKAR PANDEY: It is a 
question of the prestige of the Chair, Sir. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
Mr.   Venkatraman,  please  go  ahead. 

SHRI TINDIVANAM G. VENKA-
TRAMAN: Everybody wants to have it 
tomorrow. I cannot go against them.   
(Interruptions) . 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): 
Don't you want to speak? 

SHRI TINDIVANAM G. VENKAT-
RAMAN:   I want to speak tomorrow. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): 
Do you want to speak today or not? 

SHRI TINDIVANAM G.   VENKA-
TRAMAN: I want to speak tomorrow. 

THE    VICE-CHAIRMAN    (PROF. 
CHANDRESH        P. THAKUR: 
I am calling the next   speaker.   Mr. Hari  
Singh. 

SHRI TINDIVANAM G. VENKA-
TRAMAN:   Everyone has left. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR?: 
Everybody has not left.    Prof. Bhat-
tacharjee, would you like to speak? 

PROF. SOURENDRA BHATTA-
CHARJEE: Mr. Vice-Chairman, please do 
not do it now. (Interruptions) . He says 
tomorrow. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
Then he will take his turn tomorrow. Do you 
want to speak today or not? 

PROF.     SOURENDRA    BHATTA-
CHARJEE   (West Bengal):   My time may 
also kindly be given tomorrow. Today, 
nobody is in a mood to listen. (Interruptions). 

SHRI TINDIVANAM G. VENKA-
TRAMAN; Today nobody is in a mood to 
listen, nor to speak. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): 
Let me individually check up who is in a 
mood and who is not. Prof. Bhattacharjee, 
are you in a mood to speak  today? 

SHRI TINDIVANAM G. VENKA-
TRAMAN:   No. Tomorrow. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): 
Please, you don't speak for him. (In-
terruptions) . 

SHRI TINDIVANAM G. VENKA-
TRAMAN: . . .I think the Chair wants to 
divide and rule. 

PROF. SOURENDRA BHATTA-
CHARJEE: Mr. Vice-Chairman, I am not 
averse to    speaking)    but... 
(Interruptions) . 
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THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
Mishraji, would you like to speak? 

DR. RATNAKAR PANDEY; He is asking 
why he should speak when nobody is there. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH        P. THAKUR): 
They are all coming. (Interruptions). The 
whole question, of course, is whether the 
House is in a mood to speak and listen. 

DR. RATNAKAR PANDEY; Sir, you have 
to honour the mood of the House. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): 
I am just trying to assess the mood. 
(Interruptions). Let me share the problem with 
you. The total hours allotted, you know, are 
limited. How many people are interested in 
speaking? So it is left to the good wisdom of 
people who are still to speak whether they 
mant to speak or not. If they want to speak, 
then sohne Members must be there to let the 
House continue.   (Interruptions). 

 

We have just heard an hon. Member, Shri 
Ahluwalia, making a charge that the Budget 
should be taken seriously. One of the 
elementary ways of taking the Budget 
seriously is to utilise the time available to you 
effectively.     (Interruptions). 

SHRI VITHALBHAI  M.     PATEL: We 
have discussed it the whole day. This is not 
fair.    We are not bonded labour. 

 
How many of you want that there should be 
continued discussion this evening? How many 
of you want the discussion this evening? How 
many of you want the discussion today and 
how many of you want it tomorrow? 

SEVERAL  HON'BLE    MEMBERS: 
Tomorrow. 

THE    VICE-CHAIRMAN     (PROF. 
CHANDRESH        P. THAKUR): 
I think the House is not unanimous. 
Anyway, I respect the wishes of the 
majority of the Members. If you are 
not in a mood, let us    adjourn    till 
11 A.M. tomorrow. 

The   House   stands   adjourned    till 11.00 
A.M.   tomorrow. 

The House then adjourned 
at twenty-seven minutes past 
six  of  the  clock  till  eleven 
of  the clock on  Wednesday, 
the 31st July,  1991. 


